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SHRI S. M, BANERJEE: Let the
ministers read the newspapers in the
morning and then make statements in
the House on important matters. (In-
terruptions).

1242 hrs.

FOREIGN EXCHANGE REGULA-
TION BILL—contd.

MR. SPEAKER: We will now take
up discussion on the Foreign Ex-
change Regulation Bill. Time already
taken is 1 hour 35 minutes, Balance
time for general discussion is 2 hours
25 minutes. Time for clauses 1 hour,
and time for third reading 1 hour.
Shri Jaganatha Rao to continue his
speech. He is not here,

SHRI SOMNATH CHATTERJEE
(Burdwan): We have given notices of
some amendments this morning. Will

you kindly direct them to be circulat-
ed?

MR. SPEAKER: It is too late now.
If there are one or two amendments, I
can allow. But there are so many, 1
do not want to introduce this practice,
Why do you trespass the rules every
day, nullify everything we hsve been
folowing and introduced new prac-
tices? Shri Mahajhan

SHRI ¥, 8. MAHAJAN (Buldana):
Sir, I raise to support the Foreign
Exchange Regulation Bill as amend-
ed by the Joint Committee. Exchange
control was first adopted in India on
the outbreak of the second World War
under emergency powers derived
from the Defence of India Rules.
First it was confined to countries of
the non-sterling area, particularly the
US dollar. It was put on a perma-
nent baszis in 1947 and later extended
to countries belonging to the sterling
area also. The Act has been adminis-
tered by the Reserve Bank in accor-
dance wilth the general policy laid
down by the Government in consulta-
tion with it. Exchange control in India
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supplements trade control also as ad-
miristered by the Ministry of Com-
merce under the Import and Export
Control Act, 1947. In spite of this vigo-
rous control there has been widespread
leakage of foreign exchange through
underinvoicing of exports and overin-
voicing of imports. The extent of the
loss thus suffered has been estimated
by the Kaul Commitiee at Rs. 240
crores per annum. That Committee
went intg this matter at great length
and came to this coneclusion. It is real-
ly difficult to make a correct assess-
ment of the loss suffered through the
illegal and nefarious activities of the
importers and exporters, Some know-
ledgable persons have put it at a much
higher level. If we take into account
the loss suffered through smuggling
of go.d, the total assumes a stupend-
ous amount,

It is to plug the loopholes in the
original Act and to amend and con-
solidate it that this present Bill has
been brought forward by the Finance
Minister. It seeks to conserve the
scarce foreign exchange resources of
the country and ensure its proper uti-
lisation for the economic development
of the country by regulating all pay-
ments, dealings or transactions in
foreign exchange and securities and
also the import and export of currency
and bullion.

To start with, the Bill centralises
all foreign exchange transactions in
the hands of the Reserve Bank of
India. Therefore it say: that no per-
son other than an authorised dealer
can purchase or otherwise acquire, or
borrow or sell or otherwise transfer
or lend to any other person any fore-
ign exchange without the general or
specia] permission of the Reserve
Bank of India,

Sub-section (4) of that section has
been amended with a view to make it
imposzible to under-invoice exports or
over-invoice imports, If a person
sends or brings any goods of a kind,
quality or quantity different from that
specified by him at the time of acqui=-
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sition of foreign exchange he shall be

presumed to have contravened the
provisions of the Act.
Section 18 compels the exporter to

disclose and repatriate the full export
vaiue of the goods exported, and pre-
vious permission of the Reserve Bank
of India 1s necesssry in case of short
realisation. The Reserve Bank of
India has been allowed 20 days with-
in which to communicate the permis-
sion applied for by the exporter. This
provision was found necessary as a
fairly large amount of our exports of
commodities such as tea takes place
on consignment basis.

The Bill lays down specifically and
emphatically thai a person who is
rezident outside India or who is not
a citizen of India but is resident in
India or a company which is not in-
corporated under any law in force in
indis or in which the non-resident in-
terest is more than 40 per cent shall
not act or accept appointment as agent
in India or any person or company or
as technical or managerial adviser in
India of any person or company with-
out the general or special permission
of the Reserve Bank of India. Simi-
larly, no foreigner or foreign com-
pany ecan accept any employment in
India or practise any profession or
carry on any occupation, trade ot
business in India without the special
Or general permission of the Reserve
Bank of Irdia, especially when the
foreigner wants to use the earnings
here for converting it into foreign ex-
change and repatriate it to his coun
try. B

The Act further lays down that a
foreign company cannot carry on anyv
husiness of manufacturing, trading or
any other nature without the previous
permission of the Reserve Bank. It
means that all the foreign controlled
companies will now have to take the
permission of the Reserve Bank of
India to carry on their business in
this country. Then, no foreign com-
Pany can buy, partly or wholly, any
undertaking in India without {he
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general or special permission of the
Reserve Bank.

These provisions are in conformity
with our policy regarding foreign ir}—-
vestments and foreign companies in
this country. But, in actual practice,
it is not intended to restrict the acqu-
isition er holding of immovable pro-
perty for the use of approved com=-
mercial and industria] uses of forei-
gners and foreign companies Such
use would naturally include factory
angd office premises, employees’ quar-
ters for staff and. in appropriate cases,
even the need for legitimaie purposes
of expansion.
pi

Then, there are companies in India
which have been resorting to or doing
trading work. They have been carry-
ing on activities of a trading charac-
ter. Such companies will have to
come back to the Reserve Bank for
carrying on their business in future.
These provisions have been found
necessary because we do not wish
that foreien companies should carry
on trading activities in this country.
Our companies, our people, are well-
eguipped or sufficiently trained to do
their own marketing. It is not neces-
sary to take the help of foreign com-
panies for the purpose. I am glad that
the Firance Minister has already
declared that foreign trading com-
panies will have to convert them-
selves into Indian companies in
future.

There are some foreign companies
which have been evading our licens-
ing procedures and entering into non-
essential lines, such as, consumer pro-
ducts, and doing a peculiar type of
business. It is reported that one
foreign company buys the entire out-
put of an Indian manufacturer and
markets after what is called process-
ing and then sells it under its brand
name at an exorbitant price and
makes s huge profit. These profits are
repatriated out of India under various
names, such as, royalties and head-
office expenses. In this way, the
country suffer a heavy loss of foreign
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exchange. Therefore, it is to curb
the trading activities of such com-
panies that stringent provisions have
been made in the Act,

Then, “processing” has been defln=d
in clause 28 and it has been defined
as subjecting an article to a manual,
mechanical, chemical, electrical or any
other like operation but does not in
clude such operations ag merely press-
ing, packaging, re-labelling and bran-
ding. As a result of this Bill. I
should like to bring to the notice of
the House that the Hindustan Levers
which is a subsidisry of a foreign
companies and which is now engaged
in the manufacture of consumer items,
such as, detergents, soaps, toilet pre-
parations, edible fats and such other
things hss already decided to shift
away from consumer products since
the Government frowns upon foreign
companies in the field of consumer
products. It has further decided to
diversity into otrer areas as it will
simultaneously result in the dilution
of foreign equity participation.

This Bill has given much greater
powers in the hands of the Resecrve
Bank of India. Tremendous powers
have now been conferred on the Re-
serve Bank of India and these powers
will have to be used on hundreds of
occssions. But these powers have to
be used by the Bank in accordance
with instructions or directions from
the Government of India. But when
these directiong or instructions are
issued or when the Reserve Bank
uses these powers, both the Govern-
ment and the Reserve Bank will have
to bear in mind three objectives of
the Bill, namely, (1) to conserve the
scarce foreign exchange resources of
the country, (2) that they are pro-
perly accounted for, and (3) that they
are properly utilised for developing
the international trade of this coun-
try.

Now, this Bill has been criticised
by some hon. Members on the cther
side, particularly, by Shri Jyotirmoy
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Bosu by saying that this Bill will not
be effective because it dves not con=-
fer on the Reserve Bank blarket
powers. My submission is that the
powers conferred on the Reserve
Bank are sufficiently stringent, suffi-
ciently big, and, to confer any more
powers on the Reserve Bank will be
to invite bureaucratic rule, That
will mens giving it dictatorial powers
which wil really not promote the
interests of the country but will result
in obstructing and inhibiting inter-
national trade. On the other hand,
the expansion of international trade
is necessary not only for the prospe-
rity of this country but also for the
optimum utilisation of its resources.

Then, my hon. friend, Shri Indrajit
Gupta who otherwise made a good
speech came to a conclusion that most
of the amendments made in this Bill
are only meant to satisfy the wishes
of Mr. Piloo Mody and his f{riends,
Mr. Piloo Mody must be considered a
very fortunate man if he can get
things done without the power and
the responsibility that flows from it.
I am afraid, the conclusion is very
strange., He also wants more strin-
gent provisions but again the same
argument applies viz., that the powers,
given to the Reserve Bank are big
enough and if we give bigger powers,
then it will mean perhaps corruption
and nepotism. The Bill takes suffi-
cient precautions to see that the fore-
ign exchange resourceg are fully re-
patriated, are properly utilised and
that under-inveicing and over-invoic-
ing are minimised to the greatest ex-
tent possible.

With these remarks, I support the
Bill.

SHRI VIRENDRA AGARWAL
(Moradabad): Mr. Speaker, Sir, the
objectives of the Foreign Exchange
Regulation Bil] are laudable, but I
believe that the Bill, as it is, may not
meet these national objectives. Though
I was not associated with the Joint
Committee, T feel that the Committee
has done a good job. A large number
of provisions have been included by
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which deterrent punishments have
been provided to the deiaulters,

Sir, the growing menace of black
market i1n foreign exchange musi be
checked and it possible, not only to
conserve loreign exchange but also
to augment tne resources which I 1eel
are vital for our developing economy,
every attempt to plug ali loopholes
which result in loss of foreign ex-
change must be made, Leassge of
foreign exchange and smuggling have
created enormous problemg and they
need 10 be tackled s0 thal they are
utilised for productive purposes. But,
Sir, it is also essential that the Gov-
ernment and its agencies must make
a thorough and deep study of the
problems, identify them snd suggest
such remedies which will really solve
the problems. My friend, Mr. Maha-
jan, has just talked about the sweep-
ing powers which are being vested in
the bureaucracy. We al know that
these powers at timeg have helped in
exploitation of one's office whicn in-
directly means that the corruption
grows arnd grows at a {aster pace, We
all know that corruption iz growing
and we at timeg feel that such Bills
rather than curbing the black market,
in fact, help the tendency for black-
marketing to grow., There is a grow-
ing concern that the Government's
action may not help in realising its
objectives but will surely prove to be
a hurdle for accelerating the pace ol
growth rate. At the moment, the na-
tion, for its industrial and technolo-
gical  progress, needs technical
knowhow and foreign capital. But
the present policy is so riddled with
gical progress, needs technical
ing the inflow of foreign capital in
the country and the outflow of foreign
resources are not likely to go very far
to meet the national objectives. The
problems of implementation and en-
forcement of the law will inevitably
generate corrupt practices and un-
healthy tendencies.

13 hrs,

The Kaul Committee had estimated
the leakage of foreign exchange at
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Rs. 240 crores, while another estimatz:
—non-official estimate—had put this
at Rs. 1,000 crores and the committee
also had pointed out the seriousness
ol ine olfences relating to foreign ex-
cnange and the need to etfectively
punish the offenders in the interests
oL the suvuety., A firm control and
elimination of this colussal plunder 1s
of inestimable value for strengthening
our economy and for giving rehet tu
the poorer sections of our population.

‘While I support the several mea-
sures which have been included 1n
this Bill, I would particularly iike to
draw the attention of the Finance
Minister in respect of two clauses.
They are clause 27 and clause 32(7).
The clause 27 points out:

“Without prejudice to the provi-
sions of clause (3) of sub-section
(1) of Section 19, no person resident
in India, shall, without the previous
permission of the Central Govern-
ment, associate himself with or
participate in whether as promoter
or otherwise any concern outside
India engaged in, or intending to
engage in any, activity of a trading,
commercial or industrial nature:
whether such concern is a body
corporate or not.”

This clause seeks to restrict persons
resident in India from  associating
themselve with or participating in,
whether as a promoter or otherwise,
any concern outside India engaged in,
or intending to engage in, sny activity
of a trading, commercia] or industrial
nature, whether such concern is a
body corporate or not. The expres-
cion “associate himself with" in clause
27 has not been defined. Explanation
at the end of the clause merely ex-
cludes relationship as an employee.
The expression ‘associate’ in Cham-
bers Dictionary has been given, inter
alia, the following meanings:

‘To join, connect, link; To con-
nect in one's mind.”
In Websters Dictionary, the expres-

sion “assuciate” has been given, inter
alia, the following meanings:
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“To join as a partner, friend or a
companion, to keep company with,
attend, to bring together in any of
the various ways (as in memory or
imagination)”.

Accordingly, “associate himself with”
may have very wide connotation. It
moy include floating of enquiries ab-
road to explore avenues of export
bisiness. It may also include ex-
change of communications, or even
conversion on the subject at informal
gatherings. In this view of the mat-
ter, no person resident in India can
venture to initiate action for promot-
ing exports of goods or technology or
services. Particularly with regard to
joint venture projects and quoting for
turn-key projects, negotiations, collec-
tion of data, survey of market poten-
tial and financing possibilities, etc.
have all to be carried out and explor-
ed in sufficient detaj] before any
scheme or details can be submitted to
the Government. The requirements
of the section are. therefore, entirely
unworkable. It is also not under-
stood how any communication betwe=n
a rerson resident in India and a party
ahrElad for exploring business pussi-
bilities can lead to misuse of foreign
exchange, Thefore, I suggest that the
Finance Minister should try to bring
suzh a change in this clause that peo-
ple should not be debarred in initiat-
ing negotiations and other things with
the foreign parties, This clause,
therefore, needs to be re-worded as
under:

“Without prejudice to the provi-
sions of clause (e) of sub-section
(1) of Section 19, no person resi-
dent in India shall, without the pre-
vious general or special permission
of the Central Government....
participate in the capital or mana-
gement of.... any concern outside
India engaged in. or intendine to
engage in, any activity of a trading.
commercial or industrial nature,
whether such concern is a body
corporate or not.”

Clause 32(7) should alse be changed
in the following manner.
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“No Airline, shipping company,
travel agent or other person shali
book a passage for any person resi-
dent in India. for foreign travel
unless the booking of such passage
has been approved by the Reserve
Bank on an application made to it
in this behalf in such form and
containing such particulars as may
be specified by the Reserve Bank
and signed by both the person in-
tending to undertake such travel
and the person intending to book
the passage.”

There are some mistakeg in draftinz
these clayses and I feel these two
clauses as they are drafted may not
serve the purpose for which they are
meant. The drain un foreign ex-
change has undoubtcdly reached
scandalous proportions and thare is
no kind of effective checks. While
the Government has imposed heavy
restrictions in respect of foreign ex-
change regarding students and others
who go abroad and thev are strainded
at times and are required to
live under shobby existence, in the
case of Ministers and political leaders,
while they go abroad, they are allow-
ed such unlimited foreign exchange.
it is felt that there should be some
rational and judicious distribution of
foreign exchange, irrespective of the
faet whether one is a politician or
Minister or a student.

There is also a widespread impres-
sion that the Ministers are allowed
to have their accounts in foreign ex-
change in foreign countries. I would
very much like the Government to
find oyt which Minister in this
country has got a foreign cixchange,
how he has accumulated foreign ex-
change in foreign countries.

MR. SPEAKER: Also the Speaker,
1 would very much like to share with
you if I have got anything.

SHRI VIRENDRA AGARWAL:
Another question which 1 would like
to present before vou js about smug-
gling. Smuggling i= another major
problem and those engaged in this
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activity have misused our foreign
exchange regulations. We know that
Government have recemtly conceded
that seaborne smugglers bring a
roods worth Rs. 400 crores annually
from the neighbouring Arab coun-
tries., With the meagre facilities at
their disposal the customs are not
equipped to counter these smugglers
and their massive operations. Cus-
toms can fight the smugglers effec-
tively if they have a fleet of well
equipped high speed boats, a few
helicopters or hovercrafts and an
efficient communication net work. A
random check shows that gold is no
longer the main item of smuggling.
Gold prices have gone up in inter-
national market and margin of profit
has fallen very low. Synthetic fibres,
watches, liquor, cigarettes, blades,
taperecorders and television sets are
the craze now. These goods get their
way to various depots in the depart-
ments where these goods are being
sold.

It is true that in the Bill it is men-
tioned that foreign capital can freely
participate upto 40 per cent in a
concern here and it will not be treat-
ed as a capital of a non-resident. But,
Sir, there is a certain amount of scare
in foreign countries that India is set
on the path of regulating activities of
foreign companies in such a manner
as would discourage even their legi-
tilate activities, What is therefore
required is to undertake a proper
campaign that while trying to bring
about a measure of regulations India
would welcome the continued inflow
of foreign capital in selected fields.

We note that the prospects of
foreign aid to-day are not bright
and we also note that the foreign
exchange requiremeints are likely to
reach Rs. 3,000 crores by the end of
the Fifth Plan. While we can cer-
tainly continue talking of self-
reliance and economic Swaraj I feel
the need of foreign exchange is likely
to grow and grow at a faster pace and
we have to see that because of
foreign exchange, the growth rate of
_this country should not be allowed to
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pe] slowed down. Foreign exchange
is not a fruit which is grown on a
tree and can be plucked at vour will.
That is what a nation must appre-
ciate.

There is a lurking fear in the minds
of the people that exchange control
will cut off the country from the
rest of the world. The country's
economic policy has sought to mimi-
mise co-operation with other coun-
tries under the mistaken belief of
economic independence. The new
control mechanism needs to be so
liberal and meaningful that it does
not become restrictive. This task
should be looked upon as promotional
in character because by playing a
positive role in setting up joint
ventures abroad. we would not only
be forging new economic and com-
mercial relations with the developing
countries but also provide us an im-
portant instrument of export promo-
tion. We, as a nation must appre-
ciate that internationalisation of pro-
duction and investment, multi-na-
tional companies commanding enor-
mous resources financial, technical
and managerial have become an im-
portant source of international trade.

The powers which are granted in
this Bill to the Reserve Bank, if
they are employed in a positive way,
I am sure, this Bill can do some-
thing. But we have yet to see to
what extent we really succeed in
checking the growing menace of
black money in foreign exchange.

MR, SPEAKER: Shri B. N. Shas-
try—not here.

Shrimati Gayatri Devi—also not
here.

Shri Madhu Limaye—He is also
absent.

Shri Raja TKulkarni—I am very

happy you are there.

SHRI RAJA KULKARNI (Bom-
bay-North-East): I support the Bill
but, at the same time, T feel that
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looking to the gravity of the econo-
mic crisis in our country, the dose
which this Bill wants to give by
regulating the dealings and transac-
tions in foreign exchange should have
been more stronger.

The experience of the last 25 years
of the working of foreign firms in
our country has not been fully put
to thig test even with this Bill,
though, no doubt, @ number of bad
experiences which our country had.
are now being utilised and regula-
tions are being brought. But the
gravity of the situation of our eco-
nomy both from inside as well as
from the international trade must be
taken into account to note the effec-
tive character of this Bill. What is
the pregent level and the status of
our foreign exchange reserves? In
June, 1973 our country’s position in
respect of foreign exchange reserves
has been Rs. 846 crores. Now, it is
true that it has not been a bad posi-
tion. But, at the same time, looking
to the burden now due to rising im-
ports and the rise in international
prices of industriml raw materials
‘that our country wants to bring, this
position ig not at all satisfactory and,
therefore, a very big effort needs to
to be made to conserve foreign ex-
change and to prevent all leakages
in our export earnings. When the
Government iz making allocations in
the budget for foreign exchange this
year for the various commodities, the
big imports that are now pending are
the food imports for which Gowvern-
mént has allocated about Rs. 560
crores.

Similarly, the bill of crude imports
also has been increasing every year.
Four years ago, it was hardly
Rs. 93 crores which our country was
paying, but now, the country has to
pay about Rs. 3.50 crores mainly be-
cause of the rise in crude prices.
Similarly, more than Rs. 100 crores
are to be allocated for the import of
fertilisers, Besides, the country has
also to make allocations for the im-
port of important industrial raw
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materials whose prices are also going
up by more than 10 to 15 per cent
in the international markets. The
import bill for ferrous and non-
ferrous metals which are necessary
to keep our industries in the priority
sector going, is so huge that the gulf
between the exports and imports has
been widening. Our country has
been always having an wadverse
balance of trade, Now, this gulf is

ttnding to become bigger this year. :

[ know that we are making the big-
gest efforts to increase our exports
and thereby reudee this gap, But
there will always be limitations in
increasing our exports.

We know that the situation in the
international currency ‘market is a
very uncertain one, The wuncertain-
ties and fluctuations in the interna-
tional monetary system are affecting
our export earnings, and in fact, our

exports during the last year or two

were affected by this.

The gold convertibility of the
dollar has been suspended from
August, 1971. Our export earnings

were thereby affected. During 1971-
72, we had hardly an increase of 2
per cent in our exports. No doubt,
our export earnings had gone up, and
this also partly reflects the appreciat-
ed value of the assets arising out of
the change in the exchange rates.
Due to the rising prices and due to
the uncertainty of the exchange rates
in the internatiomal monetary sys=

tem, we see only a very limit¢d scope ’

for increasing our export earnings.

Therefore, when our country has to
face such a big capital bi.l, we have
to tighten our belt and try to con-
serve foreign exchange resources and
elso plug all the loopholes and lea-
kages as a result of invoice manipu-
lations and other such dealings. =

Emphasis hag been rightly laid on
the working of the foreign companies.
As a result of the experience gained
during the last twenty-five years,
all the loopholes are now being
plugged.
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When the original Act of 1947 was
passed, Government allowed remit-
tances by a number of foreign com-
panies through some agreements,
since it was necessary to do so for
the purpose of industrialisation of
our country. In 1952, Government
gave a lot of concessions by way of
remittances in foreign exchange to
the foreign oil companies who set up
their refineries in this country.
Those agreements were to last for 25
years, I would like to know whe-
ther today our Governmgnt are go-
ing to scrap those agreements with
Burma Shells and Essos under which
concessions have been given which go
contrary to the regulations wundex
this Bill. I would like to know whe-
ther Government are going to nullify
these concessions under these agree-
ments or not.

Those agreements are still in vogue
and that is a very important point.
These multi-national companies are
plundering and looting our foreign
exchange resources whatever may be
the provisions of the Foreign Ex-
change Regulation Act. We are talk-
ing about regulating deals of these
branches and converting the trading
branches of foreign firms into Indian
companies. We are making a distine-
tion between two types of foreign
firms those which are acting as bran-
ches and those which are in the
manufacturing side. This distinction
is not going to help in our effort.
«The RBI has said that there are
about 278 branches of foreign firms
working in this country. Some of
these are in trading. Most of the oil
companies, Burmah-Shell, Esso and
Caltex have branches in the market-
ing side and they are registered rupee
controlled companies on the refinery
gside. They are both. They can
manipulate. Through interlocatory
arrangements. These multi-national
companies do not say they are com-
mitting a breach of law, but they can
manipulate thefr accounts; they can
conceal their earnings. That is what
they have been doing during the last

25 years,
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These foreign oil companies
whether they operate as branches or
rupce-controlled companies under the
Indian Companies Act, they have
various channels for draining away
our foreign exchange. Take for
example, the question of crude prices.
Because they are functioning as
subsidiaries, they can manipulate
crude prices. They were getting
discounts on posted prices. They are
given foreign exchange on posted
prices—basis while discounts were
transferred to their international
parent companies. The discount was
credited in the name of their asso-
ciates which ultimately went to the
international parent companies and
these companies were only acting as
an outlet for the crude of the inter-
national cartels in the world,

This was going on for 15 years,
Then some regulations or price con-
trol came on crude. Even now, aftsr
1970, though the whole situation has
undergone a change in the interna-
tional market. There is no control
over their transactions and invoice
manipulations. These companies,
whether they are functioning as
branches or whether they are func-
tioning on the manufacturing side as
rupee—controlled companies, they are
still deceiving this country in their
dealings and transactions on prices.
They are not showing at what exact
price their associates are asking.
Burma-Shell and Esso both have
branches on the marketing side.
Both their refinery companies are
legally separate registered companieg.
Now both of them are not free in
their dealings. At what rate crude
is procured or purchased actuslly, is
decided by their parent companies.
They refused to disclose informa-
tion such as at what rate they are
getting the crude processed through
the refinery in this country. These
methods help multinational compa-
nies not only to transfer profits from
one company to another in the same
country but from one country o
another country also,
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I have got a lot of experience, as
to how these international oil com-
panies have been dealing with these
remittances and not only through the
channel of prices and the service
charges that they levy, but also
throurh other trading activities in
the name of own brand. Only re-
cently the Government had to bring
a ban on the sales of some accesso-
ries of automobilies by Burmah Shell
and Esso. These companies were
making fabulous profits in their
brand names by taking the products
manufactured by the Indian concerns.
Thely were doing unauthorised trad-
ing by =elling some accessories of
automobiles. Even with this Bill,
how far the Government will be able
to take away their profits from
unauthorised trading, like automobile
accessories made by the foreign oil
companies like Burmah-Shell and
ESSO, one does not know., One does
not know how for the distinction
between authorised and ynauthoriscad
trading and their profits would be
effective. How far this Bill will be
able to control it effectively is not
known.

1 will give another example. Apart
from the oil companies, there is
another companyv, an international
eompany, namely, the ICI. The ICI is
engaged in manufacturing and I
am pointing out this instance to
show how even in the manufacturing,
there is @ necessity to force these
international firms to convert them-
selves into Indian companies and
subiect themselves to all the regula-
tions of the Indian laws. The ICI
has one =subsidiary with F5 per cent
shareholding interest in the company
which is registered in 1961, known as
the Chemicals and Fibres of India.
Tt i= known as CAFI. This CAFI
ha= 55 per cent ICI shareholding, and
the TCT has got a complete hold on
the inamggement of this companv.
This CAFI ctarted production in 1965.
It is not a priority production. It is
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not at all in the list of essential
goods. Thely are polyster fibre manu-
factures. In 1965 they started manu-
facturing. In four years' time, the
dividend that was paid by the CAFI
was more than the original share-
holding capital which was Rs. 294
lakhs, In the first four years, by
dividends, they could recover not
only the original capital but the
company gave to the shareholders
two additional bonus shares and ex-

pended the capital. A sum of
Rs. 2,40,00,000 was added to the
capital,

Apart from this, ICI brought in-
fluence on the DGTD's department
and got expansion. When other
Indian entrepreneurs were not getting
licence for the manufacture of polys-
ter fibre ICI got an expansion from
the original capacity of 2,000 tonnes
to 4500 tonnes and then to 6,100
tonnes. So, these are the activities
which are going on in the manu-
facturing side by the companies.
To these international companies we
would like that some strong doses are
given by amending the present legis-
lation.

MR. SPEAKER: The others also
have got to speak and you should
not take their time. Now, M. Madhu
Limaye, you have come now.
called your name earlier.

=t o fmd (Fiwr) ;¥ A
A T Hard | A9 TR o
FTIRTE | T wifE? & T 07 |
MR. SPEAKER: Mr. Somnath

Chatteriee, Members of vour party

have already spoken. We will try
to adiust vou somewhere. Now,

Shri Madhu Limayve,
st w e mow wEE,
& amgar o fr wf wfaw § em
70
MR. SPEAKER: Then, Shri Som-
nath Chatterjee:; for a few minutes
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SHRI SOMNATH CHATTERJEE
(Burdwan): This ig very important
piece of legislation. It is well known
how there are wide spread maprac-
tives in the fureign exchange matters
and how there is large-scale drai-
nage of foreign exchange, which is
estimated at anything between
Hs. 250 and R-. 1,000 crores a year.

The main purpose of any foreign
exchange mejisure is not only con-
servation of foreign exchange reserv-
¢s but also proper utilisation of
foreign exchange for economic deve-
lopment of the country, by plugging
loopholes and stopping drainage. The
atility of any foreign exchange law
can only be gauged by its impact on
the general economic development of
the country.

13.30 hrs.
[Mr. DpuTy-SrEAKER in the Chair].

Must of the old provisions had
been retained except one or two
striking omission which I shall point
out later on. Some new provisions
have been made which apparently
serm very important, I use the
word ‘apparently’ designedly. Some of
the new provisions have been inele-
gantly drafted besides it will be
seen that some openings have been
made for improper use of the provi-
gsions of such loopholes as are there
which will make the proper applica-
tion of the law completely infructu-
ous,

Previjusly the provision was that
no person resident in India shall
without the permission of the Reserve
Bank of India do anv act whereby
the control of anvy business outside|
India by that resident would be lost.
If a resident in India was controlling
some business outside India, nothing
should be done by which the Indian
resident would lose that conirol.
The word previouslv used was ‘eon-
trol’ That word had a well known
jurisdic concept. There are various
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ways of controlling and one factor
is holding 51 or 50 per cent. The
recent company law amendment Bill
has made stringent provisions to
make this concept of control effective
by introducing concepts of some
management and group control, But
you will be surprised that this Bill
makes a very important deviation
from the old provision. Clause 26(3)

says: no persons resident in India

shall in respect of any business out-

side India whose non-resident interest
is 49 per cent or less do any act

whereby non-resident interest in it

becomes more than 49 per cent. Even
when the shareholding interests was

less than 49 per cent control could

be there. The scope of the previous

legislation was much wider but that
is now sought to be restricted in

this Bill. Control can be exercised

by 20 per cent shareholding, 25 per

cent shareholding, In Company law

we are going to do it at 20 per cent.

But why is it allowed now that a firm

could go out of control if the share-

holding resident interest is less than

49 per cent? Therefore, to a great

extent the stringent provisions of the

previous Act are being done away
with by introducing a provision like

clause 26(3). I have given some

amendments but because it was late

probably they are not being circulat-

ed. But I do request the minister to

look into it.

Clause 26(4) says:

‘Notwithstanding anything con-
tained in any other law, no transfer
of an interest in any business in India
made by a person resident outside
India to any person also resident

outside India shall be wvalid unless
such transfer is confirmed by the
Reserve Bank....'.

Mr. Ganesh is very well aware of
the recent instance—I have been ap-
proaching him in this matter—of the
tike-over of Metro Cinema by means
of transfers between an American con-
cern and a Swiss concern. The minis-
ter admitted on the floor of the House
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that it is a shady transaction. The per-
sons trying to corner the company are
speculators of an international group.
Even then it was said that the Foreign
Exchange Regulation Act did not make
adequate provision to deal with such
a situation. But what lesson have we
learnt? We are maintaining here iden-
tical provisions. In the case of clause
26(3) we have made it less stringent.
So far as clause 26(4) is concerned,
we have got a glaring instance before
us. Litigation is going on the Calcut-
ta High Court and in my own hum-
ble way I am trying to stop the take-
over. But the Government is a silent
spectator. An Indian person taking
advantage of the transfer of shares
between two foreigners is taking con-
trol of Metro Cinema in Calcutta by
means of a power of attorney only
and the Government here cannot do
anything! When we are changing the
law and supposedly taking steps to
make it more effective to stop such
take-overs through machinations or
manipulations in the foreign exchiange
market, we do not learn any lesson
and we do not make any provision
whatsoever to tackle such situations
when we are having a new bill on the
anvil. I again request the minister to
look into this Probably my amend-
ment will not come up....

MR. DEPUTY-SPEAKER: Why did
you not send your amendmenis in
time?

SHRI SOMNATH CHATTERJEE: I
agree I should have done it earlier,
but sometimes compelling reasons are
there.

The previous Act of 1947 did not
define who was a resident in India and
who was not, For the first time in this
Bill we are trying to define it. This
is a very important concept. So far
it was left to judicial determination
whether somebody was a resident in
India or not according to the facts of
a particular case. Now for the first
time an attempt is being made in this
Bill to define it. Kindly see page 3
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clause 2(p) (i). (a) is for taking up
vinployment outside India and (b) is
for carrying on oulside India a busi-
ness or vocation outside India. (¢) is
very interesting. It says:

“(e) for any other purpose, in
such circumstances as would indi-
cate his intention to stay outside
India for an uncertain period”.

Now, what is “an uncertain period”?
If somebody goes gut of India, makes
arrangements to stay only focr two
months and during that pericd he
enters inlo manipulative und specula-
tive transactions in foreign exchange,
is it staying outside India for a cer-
tain period or an uncertain period?
He will say “l have gone out of India
only for two months and that was
not for employment, vocations or bu-
siness purpose”. Then, is it covered
by clause (¢) or pot? In my submis-
sion, the term “‘uncertain pericd” will
introduce sp much uncertainly that
the purpose of the Bill will be frus-
trated to a very great extent.

With regard to persons who will
be treated as citizens of India or
residents of India, on the top of page
4, similar language lias been used.
Suppose a person comes back to India
and says “I have comga back to stay
here only for two months" and he is
able to establish that he will siay
here only for two months. That will
not be an uncertain period. Kindly
congider the seriousness of it. A
foreigner can come here for two
or three months and he is allowed to
stay here for that period, There is no
question of uncertainty about it. He
will be outside the scope of this pro-
vision and he can do anything he
likes. That is why I have suggested
that some time-limit should be put
be it one month or two months or
whatever is desirable and  proper.
Otherwise, the whole purpose of this
Bill will be frustrated.

Kindly see the many loopholeg that
have been allowed by this Bill. Clause
11 says:

“Where the Reserve Bank consi-
derg it necessary or sxnedient in
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the public interest so to do in res-
pect of any asset in India held by
or accruing to or transferred to or
to be transferred to, either a per-
son resident outside lndia or a per-
son intending to become resident
outside India, it may 1mpose a con-
dition that the said asset shall not
be transferred, assigned, pledged,
charged or dealt with in any manner
whatsoever except in occordance
with any genera] or special permis-
sion, which may be granted condi-
tionally or otherwise by the Reserve
Bank.”

It imposes an obligation on the Re-
serve Bank suo motu to make an
order with regard to particular as-
sets in India. Therefore, any foreigner,
any person can transfer any assets
to a non-resident vr a person resid-
ing outside India without the permis-
sion of the Reserve Bank. It is only
when the Reserve Bank comes te
know of a particular transfer that
it tries to impose some conditions
The initiative has io be taken by the
Reserve Bank. Why not make a pro-
vision that no assets contemplated in
clause 11 can be transferred without
the permission of the Reserve Bank
so that the Reserve Barnk will have
absolute control over it? In that case,
if anybody boma fide wants to make
a transfer there will be no difficultv.
But if any foreigner or non-resident
wants to make any transfer of any
asset he should get the prior permis-
sion of the Reserve Bank. Otherwise.
how can the Reserve Bark know of
all the transfers taking place all over
the country between residents and
non-residents? It is impossible. There-
fore, it leaves us with the impression
that these loopholes have been made
in this Bill so that thesa provisions
can be violated with impunity by
persons who are interested in utilis-
ing the foreign exchange law, name-
ly, the business tycoons, the foreign
tycoons and their collaborators in this
country, for their own purpose.

Then, kindly see clause 24 It says:

“No person resident in India
shall, except with the general or
—
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gspecial permission of the Xeserve
Bank, settle, or make g gift of, any
property so that a person who at
the time of the settlement er the
making of the gift is resident out-
side India, elsewhere than in the
territories notified in this behalf
by the Reserve Bank, will have an
interest in the property, or exercise
any power for payment in iavour
of a person who at the time of the
exercise of the power is resident
outside India, elsewhere than in
such notified territories;”

So, without the Reserve Bank's
permission, no person who is a resi-
dent in India cap transfer a property
or settle a property with a person
who is resident outside India. But
kindly see the proviso—it is very in~
teresting—which says:

“Provided that any settlement or
gift made or any power exercised
as aforesaid without the permission
of the Reserve Bank shall not be
invalid merely on the ground that
such permission has not oeen ob-
tained.”

The substantive part of the clause
says that no transfer shall be made
without the Reserve Bank's permis-
sion and the proviso says, 1if such
permission is not iaken, it will not
invalidate the transaction. What sort
of application of mind has been there
I do not know, With all respect to
all persons concerned, I *hink, these
are very great lacunae in the Bill
which should be taken note of.

Again, kindly see clausz 5. This
is an important provision which has
been incorporated in the Bill name-
ly, the restriction on holding of im-
movable property outside India. No
person resident in India can hold
property outside India. But you see
the proviso. It says:

“Provided that nothing in this
sub-section shall apply to the ac-
quisition or transfer of any
such immovable property by way of
a lease for a period not exceeding
five years.”
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It is very easy to take advantage of
the proviso. Anybody can have a
lease for five years and, with one day
gap, he can take another lesse for
five years. Again, with one day gap,
he can take another lease for five
years. It will be almost a perpetual
lease. The whole oubject is to allow
the lease for five years to be entered
into without the Reserve Bank's per-
mission, But that can be abused in
a very simple manner, It does not
require much ingenuity. Therefore,
my submission is that some  time-
limit should be imposed, rnot exceed-
ing five years in the zggregate, or
the Reserve Bank's  permission
should be taken. If the Reserve Bank
in an appropriate case, feels that
the permission should be granted, let
them take the permission., Why ao
you keep it as a lease for five years
and then make it completely nuga-
tory and infructuous? It -will defeat
the very purpose of the Act.

Clause 26 is the most
part of the Bill....

important

MR. DEPUTY-SPEAKER: 1 wish
you had been the only speaker from
your party, I could have given you
more time. This is the tragedy. You
may try to conclude now.

SHRI SOMNATH CHATTERJEE:
Kindly see sub-clause (3) which re-
fers to 49 per cent share-holding.
Then, kindly see sub-clause (7
which refers to 40 per cent share-
holding. What is the rationale hehind
this differentiation in the percentage
of share-holding. In ope case, it is
49 per cent and, in another case, it
is 40 per cent. Again, Explanation I
of clause 7 refers to 49 per cent. 1
am not going into details. Other hon.
Members have submitted on that that
40 per cent or 49 per cent is a large
share-holding. It is very scldom that
one would find that they have to
have 40 or 49 per cent share-holding
to exercise control. They are exercis-
ing control with much lesser share-
holding. Therefore, it should not have
exceeded beyond 25 per cent unless
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our intention is to surrender our very
valuable rights and interests to fore-
igners,

I would submit to the hon. Minis-
ter to take this into consideration
and reduce the percentage of share-
holding. This is a vary important as-
pect. You will see that all foreign
banking companies are being exclud-
ed from the ambit of this Bill. It
has been pointed out how these fore-
ign  banks are misusing their posi-
tion and power that they are hold-
ing. They have been establisheq in
this country long before Indepen-
dence. Our Indian binks had te
compete with them, After nationali-
sation, no doubt, our Indian banks
are making progress, \Why should
we Jeave foreign banks gulside the
purview of this Bill? Why shovld
they not have to take pormission
from the Reserve Bank, apart {rom
the Banking Regulations Act, for the
purpose of opening branches? We
have heard the other day that the
Nationa] and Grindleys Barnk are
paying a huge amount by way of
consultancy services to the First Na-
tional City Bank of Now York. Why
should they be permitted? Is the
Reserve Bank permitting them? We
know how the new banks are opened,
how repatriation of profits and re-
sources is made. Why should they

be allowed?

MR. DEPUTY-SPEAKER: That
point was made by Shri Indrajit
Gupta. Please conclude.

SHRI SOMNATH CHATTERJEE:
I submit that these wvery important
lacunae should be taken note of and
attempts should be made {o rectify
them.

SHRI SHYAM SUNDER MOHA-
PATRA (Balasore): The subject of
today is very interesting inasmuch as
it brings to the fore of the House the
very pivot of our economy. The Go-
vernment of India has almost decided
to scrap more than Rs 400 crores in
the implementation of warious pro-
jects due to the economic crisis that
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we are facing today. But unfor-
tunately the loopholes in the mattler
of counservation of foreign exchange,
in the matter of catching hold of the
racketeers who indulge in these mal-
practices, have brought loss to us to
the tune of a few thousand crures of
rupees. Presently, our country will
be importing foodgrains for more
than Rs. 560 crores. When we are
faced with this, we should pay more
and more attention to conserving our
foreign exchange.

As a student of economics, we know
that, when the transfer of power was
made, when the Britishers left India,
we had a lot of foreign exchange in
the shape of Sterling balances and
that has dwindled to such ap extent
that India is new left with nothing.
Our endeavour was to support more
producers of luxury goods so much
so the foreign capitalists and big busi-
ness houses in foreign countries
found a virgin soil in our country.

Foreign companies  which are
operating in India have made enorm-
ous profits; I would just read out a
few figureg to show the extent:
Beecham (India) Ltd. earned Rs. 5.8B6
lakhs, Colgate Palmolive (India) Pvt.
Ltd, Rs. 26.16 lakhs, Ciba (India)
Ltd, Rs. 19.93 lakhs, Burroughta Wel-
come and Co. Rs. 7.51 lakhs, Glaxo
Laboratories Rs. 62.20 lakhs, Hindus-
tan Lever Rs. 129.23 lakhs, Britannia
Biscuit Rs. 12.03 lakhs. Coca Cola
Export Corporation Rs. 43.83 lakhs,
India Tobacco Co. Rs. 143.61 lakhs,
Gramphone Co. of India Ltd. Rs. 5.07
lakhs, Swedish Match Co. Rs, 23.99
lakhs. I can read out a lot more. It
is just to bring the point that these
are the foreign companies which are
earning huge profits and are repat-
riating huge sums to their countries,

The drain of foreign exchange Is
not only limited to profits, dividends
and royalties, but we also willingly
pay huge sums for use of foreign
trade names. I do not know what 1is
the attraction involved in foreign
trade names. In India we have Tata
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Mercedez trucks. There has been no
less attraction for Tata trucks as far
as buyers are concerned. We had
Vespa scooters before, but now we
have Bajaj scooters. And I do not
thick that there has been any lack of
attraction for Bajaj scooters.

Why should we pay huge sums for
these foreign trade marks? The de-
vices to siphon off India's foreign ex-
change include accounting fictions
like pro-rata sharing of head office
and administrative office expenses.
While the Incom=-lux  Department
marcilessly checks each item of ex-
penditure by Indian firms it allows
national expenditure like H.O. and
A.O. contributions in foreign ex-
change where Indian Branches of
foreign companies are cor.cerned.

All remittances are not directly
made with the consent of Reserve
Bank of India. Methods and techni-
ques employed to increase the re-
mittances in foreign exchange have
not yet been carefully investigated.
Such a study of foreign exchange
transactions is bound to reveal the
colossal nature of the exodus of
precious foreign excharige through
dubious means.

Sir, we know of the much talked
about underinvoicing and overinvoic-
ing. Somectimes we come across some
such things. And big foreign houses
have also been hauled up. And there
has been a search by the CID. We
do not know what happened there-
after. But, it is a fact that this
underinveicing and overinvoicing has
eaten up the very nerve of our eco-
nomy. In the Joint Committee on
the Foreign Exchange Regulations
Bill, therc is a very interesting dia-
logue between one of the biggest
tycoons—Shri Babubhai Chinai—and
our Additional Secretary in the Min-
istry of Foreign Trade. This is what
Shri Chinai says:

MR. DEPUTY-SPEAKER: Are you
quoting from the Rajya Sabha
proceedings?



255 Foreign Exchange

SHRI SHYAM SUNDER MOHA-
PATRA: I am quoting from the
evidence before the Select Committee.

“Shri Babubhai M. Chinai, M.P.:
Is the Ministry of Foreign Trade
aware that there are some Branches
of Foreign Companies who under-
invoice imports also and thus get
large imports and adjust the diffe-
rence under the Head Office and
Administrative Office Expenses and
whether this practice adversely
affects genuine Indian importers?

“Shri Y. T. Shah, Additional
Secretary, Ministry of Foreign
Trade: We have not had occasions
to study the behaviour of any group.
In other words, we have not made
any study, whether who indulges in
under invoicing etec.”

Sir, those are items pertaining to
foreign exchange. Our dynamic
Minister is here; our progressive

Minister is here who is committed to
socialism., He must gear up the
department to see that there is no
lacuna in the Bill or loophole by which
these traders.

MR. DEPUTY-SPEAKER: You
make your suggestions in what way
that should be done,

SHRI SHYAM SUNDER MOHA-
PATRA: I say these loopoles some-
how or other should be checked.

MR. DEPUTY-SPEAKER:
way?

In what

SHRI SHYAM SUNDER MOHA-
PATRA: This leakage is estimated
to be the order of Rs, 240 crores each
year. Even when the law is enacted
and enforced, remittances under
various genuine and cooked up heads
like royalties, capitalised walue of
trade marks technical fees, head office
and administrative office expenses will
continue. The fact that no company
wise records of remittances are kept
adds to the corfusion which only
helps foreign companies operating in
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India and deprives us of crores of
rupees in foreign exchange every year.
All this calls for a new look on the
part of Reserve Bank of India. It
must have a new look as to how to
check all these things. I would sub-
mit that a policy in regard to the
maximum levels of repatriation must
be laid down. Foreign companies
should not be allowed to remit more
than 10 per cent of the capital invested
in India. This should cover all heads
under which remittances are per-
mitted. Secondly, I suggest that the
foreign companies should not be
allowed to expand their acfivities in
the field of consumer goods and stifle
Indian companies. My third poont is
this. Marketing of goods in foreign
brand name should be stopped. The
companies using the foreign brand
names should be compelled to drop
these names when their agreements
are due for renewal. Now I shall take
two more minutes.

I put a few questions during the
last three or four months about one
Mr. Kalyan Kumar Bosu who is well
known as a racketeer in India, The
answer given to me is this that in-
vestigation by the Directorate of
Enforcement has not been completed.
Whenever a question is asked about
Shri Kalyan Kumar the reply given
is that the case hag not yet been com-
pleted. Month after month thig is
the type of reply that I am getting.
When the investigation has not been
completed, how long the Directorate
of Enforcement can go on should also
be told to us. How, he says that it
would be done quickly.

Now another question that I want
to put before the Minister is this, A
lot of curiosity has been raised in
the people of India who this Bosu
is. He suddenly came to the notice
of the people. He has bought Shaw
Wallace & Co. worth Rs. 4 crores. I
do not know whether he is a benami-
dar or a real purchaser. This ques-
tion has to be solved quickly because,
in his letter to the Prime Minister as
also to Members of Parliament, he is
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creating an impression that he has

come to India with huge sums of
money to give employment.
14 hrs.

MR. DEPUTY-SPEAKER: It is a

separate guestion. You may say how
this Bill ought to take care of cases
like that. That would be better.

SHRI SHYAM SUNDER MOHA-

PATRA: I have put it before the
Minister.
SHRI P. G. MAVALANKAR

({Ahmedabad): Sir, I would like to
make a submission. I am glad that
the hon. Finance Minister has just
arrived. This is an important Bill.
As a matter of fact, I find that even
afier the lunch hour is over, not even
50 Members are present in the House.
I am not saying only about Govern-
ment and members of the ruling party,
I am saying even about other parties.
They must remain present also.

MR. DEPUTY-SPEAK7R: What is
the point?

SHRI P. G. MAVALANKAR: There
is no quorum.

MR, DEPUTY-SPEAKAR: Let the
quorum bell be rung—
Yes, now there is quorum. Shri
Madhu Limaye. )
st Ay femsr (097 (RO T HAE
st fazet 720 #1 frafam w00 Sfagas
w1 W4T 9g1eq AT § ag WA §, wgA
g\ & amaar g, fa nF aaw fagas
TgA & ATHA AR T@AT AT AT
gWTY W FIATATZ M 26 AT FT M0
g W g7 26 AT T gH qAT A @
z f& fava & " o ofewfa
It & AT FT W £ ) AfFw uw
i =T T 5 fFarg § 98 fag
far & 7 foe™ 26 397 ¥ 397 at=md
F gudl fr W wgw At o1 AW §,
ORLET # 9TNA aF Il Afawtad
1697 LS—9.
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W[ I WIT FIA F Fwrm wlEwiag
2o 7 figT 20 WA # 37 fawfaa
MR "I F1E 0 qrd; gavdy mwifa
TARA A FAT 7 T E | FAE AT
§ aizTfa 3 77 Inra v 5997 i
Twa g AEH ATT T AT A
ITHEH AT AH WA £ aEw 7 A
I WIAT § I9F IH ¥ AAHA 3T H
Tz & #ifF afEmrf FntaT 2,
wirandT 3w 1 T H garer wAw
grm 2 1 wfawles a0t & o g7 F
TIT 2 TAF RET IS TIRIT 1N
ghrare 3o £ Sr A% 2, W FEA
TAF £ | WA LA Arfan A £ fawa-
AT AT LT FoA1T GHCEAT F7 39
Zhaart 1 Favm wd vz wf 4 A
TART R TEMEIE A40 FvAr 4T,
FAFI A T fyAaar A7 IEE
IR F9 wE 77 for o @A 4
waragl Far 7 gfrarer & e w7
aret Fwafaat Fare 7 A qfgfadt
FATHOF T T A fmr wvar
a1 AT AE I | HIAwS Aty
Tl wE TR ¥ gt #+v
SATIT FLH WA 28 ATE 39 37 77 & )
=1 waw &1 FOw a2 2 i afewiaa
Zwt # fawfaa 2oy & a7 ot rrd 2,
A wiEE " g IART AR qgT
73 dar 9 Fav Afew sl 7 T
AGIFT AT 447 afommr ¥ F9T oFH
Y 37 | e A @ E ) ai=ET
wiwr 7g ¢ % 2w o Fafaw 1 dar
Fw ¥ faa, sAfadl a1 947 s
arfe #1 &7 4 & f51, F403F wqar
& F7d ¢ W 934 fq@q ¥ am
% Zardi W sgaean § Fr€ afasfaar
@1 Z, fawm #7547 2, g7 &
T EANIA EH AN AGT &7 91 1F |
a1 AET H IAE qiaerw 9¢ =@=i gw
AW FT IZ E AT AT AT F T
FT WA WERT TR wor R gEE

S
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X 1 g dlaw ¢ w1 OO W@
AT qifFeardt e & ST T =9
@ & ? T gaAsr gfmaw gaw #733
&1 FW gw Fif 7 4% far 7 g
avg AT 7 AT & TUFT q Alawfaa
Zoif &1 woor frar Wi vE@T £ gW
T = F4a 7 fF faa 2o & s
&1 AT Far swan T & a1 98 3w w1
FAWT AT A 2 & faro gy fagei
Fqfad 1 F gra ATz T 0 @R IHE
F7< gfaaeg ama % fag wef safaw
FIAFT FATORC | AT THAA FY
ars 2 fF 26 "1 & arg ff 37 A w7
FTETF qOF K7 FAFT TELE

frem A &7 &1 997 fa=
w7 A 7 fam 4 Afew w5 owmw
WeTs WEIEd, A AW W ATE
|/l IT Y WA UF qer A AR
Warg A A famr AT g 1 WA
T AT AFE Fi wEE
wf@ar a1 wHa ¥ Z gL T FI
WEF i ¢ WIS ARl & "
wA fag wiw, At aw aw § ) I
faagiaT vFe 7 ¥ | 59 9@ FA AFT
21 THF I3 ¥ AW I G
AW T MW TR, WW FE W
JYT AT & 41 ¢ w4 9g o1 f+

“Whether Government have con-
sidered that these experts in terms
of fiscal resources plus funds re-
patriated to the tune of 80 per cent
constitute a drain on the country?”

T &7 o &Y #21 FET, 39 WA WA
amaw frAfes 780 F2r | 8% %%
TR § AT |

afas sraTa @@ AT § g 7

“The guestion of drain of foreign
exchange does not arise as this
would result in a net foreign ex-
ch 'nge income of 20 per cent of
export earnings after remittances
on all accounts (imports, profits,
expenses).”
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THAT AqA9 A 2 fF 39T X qaw
sufe 3T 997 F1 &Y TE wowT 41 1T
w=3 a7g AW W wiev g=E
g% for 1 wa= fm | #3v A
oz waed 91 {6 Fq €190 w0 E ww

FRIAR fFE A Ay @

g1 oo ATEAT a1 outT RA R E
o awr ag difq 2 fF a2 degas
srgde F TEA W F7 A T | fRT
T 95 AEFAA 39 9 (gt s En
Hffem® ¥ sAq=aT & T WA

¢ s mweams g7 omwmw 9
frdifamdz =iigas 27 =g, @7

FET FF0 TN F oUW 0T IR
AgEA 2 21 e wa fofrome
Arzeq FH  F® f@mr owanr, @
=17 wfasa A% A war, dr v
TAEAAH T Tq T3 7 Fg1 fF A Ay
TG FT UL ZF ATEAH g9 4 H16T FIAT
TERE FTRIE F1 2 fzar | gAag
7z ¢ o 7721 & gAw A AR 0F
At favra w7 & ot ey & g
F71 & % gwa wmw &1 a1 w71 7 fam
2, frafasme amas a1 9= afqoa
T w1 ¥ ME A7 wfAvA Fw5T faam 2,
H Al 7 ag 0T g ARAR FAT32 )
RTYT AT F AT T A ARY
0 (T aF &1 HoAGT 779 § /91 7497 )
# 7z fx Shifafrr 2=t @ = fem
oo A FaufeeT wed 2, 57 & wanan
FATETT 7 qi7 fFdT #11 & m grE o
A7 7@ 7 | " Fr e et
I A ATEA AT AL 2| T FT A2
UT FTE ATEAN I 2 1 T AvE ag
qaegl & qeA 9rEr 9 wvET 2 agT
HAT MERT WA FEAE H W AT T
oEHT A 7
w9 FT AR 0T FHL LET &I
" faamn A g, w7 § 7 e
w31 H A1 v e AT g a2
TH & e H A =@ f o

260
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FHI EH H AAFTY & & F71g & arL &,
sifeew; fefadym | Zxfee At
TS B, TA=EIT W1 &% MiHT oo |-
qfeor | AT 39 Feafaat & 57 F wemar
faeft a7 agT o9 F oWl a0
Ay € | I F JT F wE w@ey
F #rE w7 A ) W oF o
T, ot faReit wEr 3@ AW ¥ amx
ST, 1 foag 4% & a7 39 &7 gfer
g arfen | @1 fee Jer wgEa &
AR ¥ 7g wEE #% mar 27
T T AT wawd g ¢ a1 foag &%
FATFTTRTE ! A T F Agr & FaaAr
fareft wzT fFeft off A o2 AT W,
7 #t gfaar e 95 &1 @ Tifga
at fesa #% & qmm 77 faar a9t 28
g7 aERFam i adi g 7 Amn
W &1 ag sfaem #i Adf T @ g 7
™ fadggs ¥ aga ¥ faga £
OF AT F AT 7 9T Ay w1 A%
EAR A Arar g fE oA v w
are AW AT HOEA 41, IF KT IEAM
wq7 fFar | #fsq 59 @ gagT &
a1 H §dY WERT & & A ara &1 a
TR A HHTL F 1 AT F fazmar av )
ST I FO AT Tq4T @, BE qE T
WA W AT F W T G
¥ gam & war 1 og< § g7 A
STE T T, A1 qg a1 & I F1 fAF
FT AT FIAT | (FFq9T) F7 a9
AT §, I 1 I F ®15 adF A4
2| OF T T F AT o & faaw
I adl 2 aF | g F fa< wAT w10
HIAAT 92T HT IR 427 f+ & T 9¢
faa w7t
THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
May I say a word about it? I think
it is very unfair on the part of the
ihon, Member to say this. In this case,
1the hon. Member had asked for an

appointment, and when he came to see
me, some officials of the Ministry were

Foreign Exchange BHADRA 5, 1895 (SAKA)

Regulation Bill 262

with me, and I asked the hon. Member
“Would you mind if the officers sit
here?”. The hon. Member in fact
shook hands with them.

(wwam) AT wETET T FT
T 39 F Arg frwre 24T
I am not such an immodest person.

If he had objection to their presence,
he could have said so.

ot wY femd . wwEd A R
qR F1E AT TR | IT F @A
9T qF FE uAad @ 8 | A
T H aH aF FA4 & TAT ATV
T g -

SHRI YESHWANTRAO CHAVAN;
This is interpreting things in a way
which affects the mutual relationship,
After all, both of us are Members of
this House.

ot wq femd : fom g @ qwmET

T W & Wi wfagt qar arfeamz

T frdaT & grar a1 W e, 38 F AT

# & eqr fqamen sgav g 1 (==aa )

MR. DEPUTY-SPEAKER: 1 think
that when we fight over here, l®t us
fight on a certain plane, and not drag
in these officers here. Why should
they be dragged in here?

st 7 famd@ : # & Pt w1 oam
a2t fomr 1 & & wnreor gfewor £
art ¢ @ g | % fagm &1 faww

# 1 (saaarT)

MR, DEPUTY-SPEAKER: Order,
please. I am on my legs. It is for the
Government to take care of its officers.

ot wa fowrd © TET | 7 AT

F A AL | (STAEm)

MR. DEPUTY-SPEAKER: I may
tell Shri Limaye that I shall not per-
mit any government officer being
eleyated into a subject of controversy
in this House. It is for the Minister

to take care of them. I do not think
that it is proper to drag in the officers.
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[Mr Deputy-Speaker]
(Interruptions) Order, please. If he
thinks that this House will be brought
fo that level that we shall discuss...

ot 79 frmd ¢ F 7 Yy A1 oA
Tl foem & 1§ moer wata § @ T
g 1 (=)

MR. DEPUTY-SPEAKER: Order
please. You ecan ‘tensurea  the
Government, but It hink we are do-
ng an injustice to this House if we
drag in officers as subjects of contro-
versy.... |

SHRI MADHU LIMAYE: **

MR. DEPUTY-SPEAKER: That
will not go on record.

It is for the Government to disci-
pline its own officers....

SHRI MADHU LIMAYE:**

MR. DEPUTY-SPEAKER:
will not go on record.

This

It is for Government to take care
of and discipline its own officers,

SHRI MADHU LIMAYE: I do not
agree,

MR. DEPUTY-SPEAKER: If the
Government cannot discipline its own
officers, there should be soma other

way of dealing with the Govern-
ment.

SHRI MADHU LIMAYE: What
rule are you going by? You are ex-
ceeding your authority.

MR. DEPUTY-SPEAKER: It is for
the dignity of this House....

SHRT MADHU LIMAYE: What
dignity?

MR. DEPUTY-SPEAKER: I am
trying to uphold the dignity of this
House and I say again that no officer
should be elevated to the position of
becoming a subject of discussion in
this House. '
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SHRI C. H. MOHAMED KOYA
(Manjeri): Under what rule are you
saying this?

st w3 oy @ & & Foof) syere =T

are E fae &0 & s vt o

TR WG B AAR T wa
F FIHT |

SHRI VAYALAR RAVI (Chirayvi-
kil): On a point of order.

MR. DEPUTY-SPEAKER: Let him
go on. There is no point of order.

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): Are the officers
ahove Parliament?

MR. DEPUTY-SPEAKER: Order
please. I would like the members to
understand English. I am not so
good in English. I have used the
word ‘elevation’,

AN HON, MEMBER: What does it
mean

MR. DEPUTY-SPEAKER:
sult the dictionary.

SHRI BISWANARAYAN SHASTRI
(Lakhimpur): On a point of order
pertaining to....

Con-

MR. DEPUTY-SPEAKER: This is
disposed of. The hon, member can
g0 on.

st w2 fomd : sonTy wEew, ¥

Fg 7ar ar fir 1 qwie & 7 @y v,
IH F AT T 0F °1 I T AFAL AMT
& & g% | & srar g o e 51 aey
2, & q 3ad | Ffe e o= fay
75 e 7, g A W) 8, W
1 & a% 7L wHATTE | Tg T2 F T 2
afgw , smfm AT agr d, o @t @
fr "l wEEw A TH AW R AT
femr

*yg ANET @A FT T AAT &7
=15 ATE 39 H 4% el awafAgt o«

**Not recorded,
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oTET § WK T WEHl T 90y SWE
aga wfus sw@r ¢ 949, -
ararfera 7 35 Ar@ w98 Y 9u) v FT
TH HA 58 A GTAT AATHI FATAT 1
F1 Z m g? fergEma W Ofaaer
gt wwafrat 2, =3 F1 @ oA
AT e=rer EN F7 Ay ) 39 A F S
Frifaal #t seqraa-nfa, fafdr, @
TEATTA HOAT WIS A9 F {40 T @
g | ;e aAfea 7 mad, T ar
ard 2 fF 2T sigw FEr JUTT FAT
& 1 Zrer SAr gEmeiE Fma areife
FFAT T A1g9 dWT Foor & 1 sfenw
TaF| FHAT AT WA ANAA FFT &I
orar &, Fafafedt 307 & ar S o
Ffgy, 9g 1 FA1 § ¢ WA Wred
¥ foat ot wrdle fente swafai 8,
nF ar A1 F1 wig 7 w9 20 el
oz Z1 A1 & aie #1 fante dmie A
Fw Fwdr § | 77 oF fagia #t g §
FERE

fere FqAT § femr€ 1 79t @
ATl | |T @ FT 947 30O fF TgEa
& ‘FavT’ feerd F1 w9 I 8 ) gy
# ‘mgrer’ wellT aaer g 1 Afgaen &
TZABTE B W fwand FY R a7 &
faTe FeqeT FT FYAT | G A1 AT &
FUX I AT FTATH wg1 AT § | 34T 77
SYWTTATST F1 203 F7 74 T2 27 HIH
#3 T A1 ¥ T WATH FAAT 48 FIH
Feare geadl awdt £, mid 2 =Y #t 2,
Flere qUA A FFGAr FEAT & | HLFTT
#1 g atfea Aife g fr (o awfmi &
9 A FAE0T 0fiHeE § NTANT
FAE T AEA {5 w0 Hiv fgEeirare 1
AR &= A fEar 7 ) ez wfESe
9 % g a0 1w w5 fawr fE
wefadia &9 ;¥ 1 geanE AT 20
TRT T FF AH T ATE AE gL
F siffwaw & faw wr g 1 dow T g
TAIT FT 97 FIA FOEIOT THIHT
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q1 | WIF FEAT FT SEAHIT AGT E1ET &
& 1 Fons w97 5T ot difoam & fax
TET & | I 478 FIqS FIE! F o9
fifqqs sEmEEsT F1 odRT 97 )
WIS $AT A7 FT TETAATA &5 21 AT
2 1 ftfrg= weii gz 7 difaaw o7 faw
B AuzAT AN IE T fEAi aw
FTFTITTRIE | Wil OF |92 F7 w47
2| I WEE AT 517 2E F o AT
oA A2 AR F1 72 57 fzay Afawow
FIMALT ET A0 I AT FEHT & |
IH FT UF BT GH F U4 A HETA
wilHE & 1 TN F Fav §4 o yvq faw;
Faifs w19 quiday |eHt aEdlE § o
darc gt w2 | 7 Fafaat anr 5 E
afF o7 FEAzT 81 F9E F 96T
T siginE fawT w47 maw Hge-
T § | SHiAT §4T STEIS F weAT T 5y
9@ & gL W wgr ¢ ¥ wmEr e
FAGRAT HT T A CFAT F7A
FrIFEa AT & F ) F4l g ?
T A faw ey F1 T eEE
TE T T FAA KA OIS T
S 9T GHT F4T arg? 741 wroan ¢
TS T FAITTF1 FiewigT 24 & Femy
fazell ot & swm & w1 737 ¥
og AT MW A7 7 I3 7E 247
wiT fraga & a9 w19 21 W@ g 9w
fazrfaar fasnz o0 - § ag wewat e
grafes A o1 WA #7024 g4
LEERIEECIEIENECE O C
w1 W7 gfemy 1 A faz
amA AT R1E AT @ LEEE A_
fea & FfF o197 MR @ &7 sEAwT 27
BT @ AT g% A o7 faeifai faege
FeaAl fage it g, A faw g § wiv
TAFE! HIT Z AR w1 55 a0 dar
fomr <1 & 1 =g fa¥ed) w20 & a2 durw
8T AT 2 | gHfaT on dona T AR
w@r |

= Fwaqfadl o am adF oA
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[+ = fwa]
£a 2imn | 17 W@ § 399 TaA
F aga e &0 9ifge. | aEw
T T ZAA T AQT @ ¢ awfam
f 3 ¥ meafag ot oF F9ra 337 fAe-
adt & o & fagelt 7@ ange Seidr
5 % w1 FE7 AT AT A s )
TR AT ALT F4F WA HIT 52T 2
F 1 ug a1 wefnfefea aieg qaavg
F e 97 7 TH W & e T 2 wifew
NFETH TH OF o § HIT THF W
! (w94 4% Fgar § v Faw dan
fewrdiie 1 wfefdde & AT AOFET
A A s | s g da
feyrddie g@a & A ¥y ST 2 |
FAA AT HCE T WO &g
1 %1€ fraw @ gafed g0 et o
T %7 18 § AT agr Sy ww @ a?
we{nfrefed vwgs, & wiew vwds
H1T foser mfve caaTs 55 CFgfas
& W 9T faRwly qETART ST g
fom @ @ ZakwmA 9 BT E, WIC
oA § ¥W g @ ¥ qEafew e E
M9, T W FW § o1 g6 AT
qx, /e H FW § A7 IHE AW U%
fewmd i3 #1 W A fERA w9
g9t #1, mawafae & ofoamar  aa
27 Srost i W wt gwe fde
FTT GEI A1 TA% TS FT FIH 2 |
T w1 & fon &fad, & mowt aqrar g,
e mfes nasd" Tace! F1ET UF AT
fawer & | 98 TECE! &1 & | FT HAT
11T A FT T 1968 HRITMEE
A1 gz a7aT qw W W g | 47
Tl #1 ) gEa w9 ¢ | vefnimaiza
mifes ramTw 2 | 1970 § 919 A
qr #1971 42 7@ g1 9mr, T afa-
- T & a7 7 #z wiewma g1 anr 1 Ff
wTe 4% {187 G e mET W e o
ag 79 71 TT iR & ¢ ATviaed &
fan sgigam @atagsnar & 5 ME@ &
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299 | Rig @i
FTo¥! &% IO FEI T NET . AgifE
TG w47 § WaE a8 Ty (70d 575
weHEl & g € | AfaT wmt mdwtw
AT WT & 5T § ANGAF qial F ow
AT & | UF 1T HIT HAT TF 94T AL
IAT | WHT 1 AvF & AT 3% AT
FT FEGHAT FT ATAE T | TEE
fot wew J—wm ws Feaa fa fadfr
HEHT AT M w7 Aifsd, 77 390 5
fe & faar, samE fgo =fen, =%
F1 mImE wzaw f2y oww Hiw oow
wiF ¥ W ouF I9H WAy foear
q1, 9 UF A 7 I fHed &)
foraft Fafaa & €7 srdw 3 E7
aF ¥ T foq w18 s 27 3w F
o¥ft aF Farg 74 fren & B A7 s
amEe fem &1 =wfa & AT s
FEAT F fre A ol aF wEm gt
o 1 & wmgen § 5 Wl WEIRE wow
ST WA ¥ Tw F1 F g 1)
&g 47 W Fw fF 7w w7 qe-
2T FTERT TA T Aq7 fanr woT giET
ot FawT FL |

I g aum & T F @y gwfae
w1 <gT fis frr it gy wwiversy & For &
R T T F WY IS T, WA
o wmuETaa fzar 2, suarr we F A
Tl §IT AT qAEE gE, IWH qE
=1 g% W 79 7g  ATvETEA gL F
i faar mar & 30 & &9 svegae
gl ¥ faaeft seofadl &7 st omam
€ g 71 fzaqd qaqdis odz § AET
wasw #4717 fam oy e 73455
forr welt A wwwr w21 fF w7 A7 F -
FUH =W F AL H H0T | F g7 g A
# fa st +fr geFvy i I a7 weA
F @ o9 @ Tff & 0T 94 ) /i
i afe (@ qaem &1 ar foia 3% &1
A & fadwgel sfigr s & ot fadw-
@ gfe & & =7 %7 T g L
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(-amam).. grr w7 &f9F
o ar wdt qr=ar fgEar o @ 98
gt amr | .. (c@awm).. a1 3w g
# gifeiiza wtc 72 @fgr 7 atqm

o # WAT qEiEd § {0 NTAT F
fo fadeft ot 75 99 & 99 %1 9% Aw-
TV OFE F W9 A qFT L HroT g
AT A A I AT AW A T AT,
At Ty 7 A Agfa 33 F 03 RE?
T W8 TR H E qAT | FOT L, AEET
g FE0 ff ag qEeT FEm & AR I F
X ¥ uF o favgw w7 3 wmow
T A 77 At st ar
F1 oF 919 F61 £ ) AfeT 27 7w w7E
THT YT 72T 39 79 AF A7 WL
2 o g fefrmat arav faquandta oty
s A ffmmadmzagmad 2
FOIg AT @ WX i qF § Ao
1 fedvE & wwm o w1 g1 o wwwoTEY
AT gATL I BT Wi & 2229fd A
I F T H @ gd § v § -
¥ W 9¥ § gty & A1 §, ggar F
FAME FIT o4 FAY F Ak F Az
Fga & fr ot @ dfaww Tm &
oTa & W &, AfT g v gz & A
Wl Ao To THo § I &7 AT £1§ F2T
& ALY AT | T A F &Y arfegrie #7
sfaest feadiey &1 a1 3219 %71 a7
FLEIE 19 59 aATGT 1 741 78T AAAT
ATFAT TAT H=GT FTAT, FF HAT HIA
fastrrt a% wswr fagear w597 #i7 oifF-
aTHT wET W IHE (AT o7 oeu
avg & faw amw w7 m3wm)

MR, DEPUTY-SPEAKER: I should
not he misunlerstood, The role and
funciioning of the bureaucracy, we
can discuss. What I was saving was.
individual officers should not be

brought in here, whether you name
them or not.

st 57 foma : § fdy ¥ 307 5 1m0
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AT TEF F2T % | WK IT H F 71T
2@ 2
SHRI B. V. NAIK (Kanara): Sir,

I rise to support this Bill. By and
large there has been agreement that
as far as regulation of foreign exchage
is concerned, this has been asubstan-
tially forward step in trying to curb
the drain or suppression of the foreign
exchange earned by this country and
its nationals. In trying to regulate
or control foreign exchange, 1 think
many hon. members went substantially
beyond the brief inasmuch as an
attempt was made to link up this Bill
with the economic policies of this
government on the national as well as
international plane. On the floor of
this august House, I had once the
rare opportunity to ask the Finance
Minister, where India is in the present
decade opting out for a stage of
economic isolationism. It was with
reference to remittances of profits
vutside by cigarette manufacturers.
At that time, if I remember correctly,
the minister had been good enough
to reply that that would be an extreme
position to define the present phase
as economic isolationism. I, there-
fore, feel in the present context, to
bring in the entire gamut of the
economic policies that this country
will be following whether within or
outside would be going a bit too far.
There are multi-nation corporations.
For example, one of the giants in the
USA, the General Motors, has got a
bulget whizh is slightly higher than,
if not very much higher than, the
budget of the Government of India.
We have also seen that in respect of
the manufacture of automobiles even
communist countries like Russia have
cntered into collaboration with the
advanced western countries. There
are aleo indicaticn: thet even  rom-
munist China will be entering into
collaboration with the advanced in-
dustries of Japan.

Under the circumstances, I would
like to say that regarding our policy
in respect of tiking capital aid, in
ve-nect of collaboration in regard to
cither technology aor iastruments of
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production which we can call capital,
unless a very clear-cut decision is
taken as soon as possible I feel it
would be hazardous for us to make
a priori vaiuc judgments in regard
to what should be the relationship of
foreign capital vis-a-vis India and the
Indian industry wvis-a-vis foreign
capital. I wish that the Government
of India should make up its mind as
soon as possible and give a clear
picture to the good foreign investors—
I do not mean the swindlers or
racketeers but honest foreign inves-
tors—in respect of essential basic
technology of advanced production in
this country, as to what will happen
to an investor. be it from Japan, a
East European country or for that
matter any country in the world. I
think it would be preferable to with-
hold our judgment in regard to re-
patriation of profits on the board and
under the table, till that time.

In this context, as far as the limited
application of the Bill is concerned,
particularly in specific areas which
are known as avenues for us of scarce
foreign exchange, particularly by the
top layar of 0.001 per cent of our
country, I woul like to know how the

. Bill intends to regulate the misuse of
foreign exchange, for instance, by
the Diners’ Club. It is an interna-
tional organisation which is used as
a very convenient wvehicle by the
afluent Indians to enjoy the benefits,
without even recourse to the foreign
exchange of all the facilities in foreign
countries merely by becoming a
member of that organisation. It would
be very interesting to know how that
i= being regulated or checked by this
Bill. .

Then, we have an estimate of the
black moneyr in circulation in this
country of about Rs, 1400 crores.
But T do not know whether we have
arv estimate in regard to what we call
as neither white money, nor black
money, or gray money but transferred
money, the invisible money which is
held in foreign bhanks, particularly in
Swiss banks, It is well-known that
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whether it is in respect of purchase
of shir i or heavy capital machinery
there is a kick-back of about 15 per
cent, especially in this countries
where the tip of a waiter is 10 per
cent. When they purchase machinery
worth Rs. 10 crores about Rs. 1 crore
is credited to their secret account in
a farign bank. Has any study been
made of this? I think it would be
worthwhile for the Finance Ministry
or the External Affairs Ministry to
conluct a study in depth of the extent
of this money either by the employ-
ment of certain canomic police or a
special branch of the Central Bureau
of Investigation. In advanced indus-
trial countries the kick-back is in the
open and it can be found out by look-
ing into the balance sheets and the
financial statements of these concerns.
Such a study will reveal the extent
of money held in foreign banks by
the affluent soction of our country.
Then alone we will be in a position
to have certain realistic date in
regard to the invisible money which
has been responsible not only for the
simple comforts of these people but
also for the gold smuggling and there
rackets which again involve the vio-
lation of the foreign exchange regu-
lations of this country.

Under these circumstances, while I
welcome this Bill as one of topieal
value and of relevance today, 1would
say that it is not possible to comple-
tely regulate this continuous drain on
our foreign exchange unless we will
be in a position to unearth and have
a correct estimate jn regard to the
invisible money.

=it #to UAo frar<t (drareras) :
FIET 7, TF faer ¥ g & fra A
T Py e & T =T % A
& nz Fozar TMEATE 7 07 B oAmT ¥
AL AT, THET 5-7 AT G W
arfer qr 4% frg 7w HaET 2 40
2 T8 &0 H €0 TEE07 A ARG 97 FI
Fox & far w4 wrar | gafar w0
Fr fazsrr HqiT EW GluitEaiey Hoamv
;v faT= 3w A= A0 AR | §%
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sefigafaeza oF & fomal i"sﬁgwfr-re
AT FFAT TBT FET TAAT, TAR! A T
g 9T ATAT & 1 7 fwer A ﬁ:q"rm
7 29 1 g+ Az 77 faaat # g an
| A0 TV £ W07 3 IRRIET T T ::ff
FfF AT TR R AR AT
IAH FAF TE1 AT SIE, T4 FTY e
I FEIT 937 F FT AL ﬂ-“imf #qI1T
w7 AT H mi-urr Y ZR & A1 U
$°,‘r’r R i E’T_’"{Tr q(TH
e 't‘q_'-'IT | 0T T EdEra AasTE fae-
5 LT T7 T A0 236 AR 3 Al
AR IT 529 3502 97, TWAA F
A 5 FLT aF d7 TA | §F 3
fafergs Tr3gy g3 § wwr € 1 ®E
g AT F, WiT GAT 4§ IT @A T
faa arfs 7% qrA Frrgra & 5t mfas
FOH & O §7 160 94 78T IFIIE
& UF FTgAT 97~
—In ‘the High Court of Justice
Queen's Bench Division between
Bhramapootra Tea Company Limited
and Nirmalijit Singh Hoon.
I8 35 A0t 7 e 9 2 s fra frg
FETAT H §F70 5797 & Ffe w3 Aa
fafaan & & 1

ZATT %9 7€ G TEH! F oA
% & IaH AT ARTATEIAT TR AT FrimA
TFTST ¥ geeT ¥ 3z w28 g A
9z 72 FAA A1 fF qawd A v ogar
Zrit TR 377 79 1963 Wi = A7
fwar war @fra wiwaw a4 (7641 97
qY FAF AA@C & AT T4 0w
FIAT OFAT F1 /G FH G AACT A
A garos wiges ez sa 0=
w77 f1 [ 7z Yomdr areiie: & afea
ERSEEAEE B 2} ] ‘HF"T q7r 390 "ou
garan

Fr47T FF FroqToT oo T E o H
1 FE3 7 AET HF 00 40, I
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AHT FOTAT ) TR AR ¥ T
gy fem sfwes =% @17 & m@asr
AL FFT, I BT AT OTET A
B Fiwe 1 312 fRar w4y g7 garimay
B3 TATAAT | TAR I IFT F w4
FIMT T SFE-H aww wf Far
ATEAT w0 g T AT TE F
Sreded T1ATE A7 T T WEST
1 fast (Fn 50 w31 97 395 JT=54
T, T R 1 8 TIOH(7 TTE BT
LA LI B o e P
fa=re srisgrar vf | 7z a¥e B
T Fiv 339 0fRiGe & fr: e
ag ww w7 Pl 1 97 fs Fm
swEaEfeeaz R AFTITAE A
fear 779 51 § 7g a0 W fEar
T, /14 BiE Bm AT Hi A
q: Bz g owar oA fedr w7 07
FIT W FAT BOH TFTT S T TR 7
FI 5 TN H A TG E 7551 FE
FER ?

T 0 FT AN FZT 9% T F )
A G AT HI ¥ A6 3T fg%_
frazforad ) wriqivar oas v
2, BE 77 T, FE 2w T
i Fof JIT gAY T T & 03
ESHIECIEIE S TR A (ks O P
fasms fr gl g o 2 1 zaw A
PEdi T IT IT AT B mar A EA £
REIEECECIRIE TR il i s
:“-—,—:.-[ g 53T a3 2 &7 =
7 "'i' aHi W‘I'nl F’W qT qiel #AT
LI ‘: % ZW0TZW O AT
RN

MR. DEPUTY-SPEAKER: In the
form of Indian money or fcreign ex-
change?

zfrfr(-'raoﬁfﬂfr‘%ﬁ'a‘\'qr‘ﬁn
95 IR S AT ATEE ST w7 50

71
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MR. DEPUTY-SPEAKER: 1
thought you were discussing about
foreign exchange,

A€o a0 faard . AfER @
wT nERAF Fowho 7 & 9
FFTH AHT Z1047 9% $8 WIEET, 9
g9 W A@ wrAr & zAfAa K OF
e feu fF 3o & w9 97 F oo
agd ZeAr &7 # afwa faiw §@ =il
H ST BT TEAT IFIIIATE FAF
e H A IEATH A4 g HE AT
HTTFECT 7 F1 29 Frforr ofr 3 F77
# | 7T mar # ot A7 3w faErd a1
I 1969—70 7 o7 fFar g1 5fF F3713
gy aram

“The facts are being collected and
will be placed on the Table of the
House.”

afem e a% dazF T8 Ay fw

|| B | wE R waee fERT Srad,
H1T % 2fa= 77 7| I A aETy
&1 qg 59R § FE aar f

OF IR FA AT FEIALT & qH FAT
g fim A AT TS TRAT TR UR T
/AT &, OAT TAT T 47, AfFA IW AT
o F7¢ FREED A4 g5 W RAA
TET WAT ATHATE AT A4 g€ 7 v
T B, LHAD AETA A &0

T ETA THAT e faw 5
F£ g3l 7 W F AT ag¢ § Afww A1
HIACE FAA 2 ITA T TFAAE  gW
TE T @ £ ) B F Nifeew §8
zAufzeaz FifaT g T F7 g7 AT
AT 2 1 S # 7 gegew fagran frarw
TAT T A A1 AT wfew oA
fawr wt ot gary & feaw F@s §
I 97 9T TAT TAMAT FAT | BE-BIE
FHS | T A1, AT JIOAT ZATC FT 4
AT E AT wfER ST gz as anoews
T S AT T 9T AT SR gE
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areEt ? oAt @i & 1T T T Ot qAr
T AT T wE 2 0 39 faw W
et 77rd o & WY S A qar A
& w7 38 7 uF qoge orer w@r
7T 7z °g & & w8 W awdw a6
TE & FH AT FT FAAT € | 51 A7 AR
TAT A F AT & TEF s w92 5AF
AT 6 HAA T FW AT FT FFET T
TH T 94 7Z 07 5 F1E H A wiw
FOU FT TATAT ATATZF | @A
T UF ACE & 6 AT A F £ 377 0071
&9 AN &Y FE ® BT FIA & fAd
S #, F7E BOOOT AT aa Wiy aE ¥
% fr 77 & wwaAifeai 9 £ &0 &
I H wg g g | zAfAT 72 F fAv o
TF I (AFTH FT FTI0 T 477
@reaT Fgt aF sfaa g ? sfemarag
A 9 fx 337 7 F8 591 78 &
=fgm wT &1 097 Fq7 Far 2
o ofus & ufas 1 q3gm 57 %
afet 17 @ 7 57 ¥ femimm @@
Bzl fF 6 wdta 7 0 o a9 & o
a&dt 2, & A9 7 98 5% i 2

TF IR0 10 § 997 21fEEa &0
FI1 7 40 975+ frar w1 2 ¥ wRa
B Ag aga SAIET & 1 4% 25 T ¥
waTar Agr gAT Afge | 25 9vRE 9T
g7 g1 ¢ gfan ww T ¢ f+ faa @&t
AT WEEEE AT FT IR ST FEIX
F1

UF aTa # g fear g @ fr
WY 470 AT FTT & 99 F 5 FTERAT
TETAT & A1 99 59 97 79 TF I 5
a1z faa striem 1 s &= fAa T A g
o = Fma # f feer g g
fFn gm = & 7 AET AF G2 w0 2
sTar g @feT g2 @1 w40 Aarg A
W1 & 3I9 & @7 g% ) F18 svaeqy
TET & 1 AfF A I AT F 39 A ge
A AN A AT FIE
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F9g A qaT AGY AwET Smav, § AE
STAeT O|T ¥4I AGH &1 @ 2. 5T A

gyg Mazs Tl Ew T 14 avt wmar s A @

w1 wdrawrr  fwar | & gawar g o AT & Frer sl oft & T AT
ﬁ;ﬁimf_. _fﬁhﬁ' ;"fgqﬁ: |TgaT g 9T 9 3 & oo ¥ =rdw
AR AT e &1 & W1 37 "T A g7 F T 2 A
AT | WAL w7 frmr Smar i s
2 ATEIT 0T T F I FT AT T2 e Y .ﬁ-‘ﬁ\%-
il wr-rfmw qukaﬁ..q | & AT STAETT W g1 W |
agamma.‘g;%_‘&ﬁ'@hqam o aog @ T A o ez @
argy @mal 2 | Afew /7 & Ty o won wfed, 97 " dre @ L

BT I E | AN TGATT o | ak o gy ey e &
g1 ST A1 g8 TET R AT OHIT ) N u—

_ | €1 & 519 79T &6
Iy widr i3 A gE A de Eﬂmiirmﬂiwﬁgmﬁaw :Z:
F1 2 7 =W & AR | ¥ foit ot wrena & fr o fans
A foil s aov g fawae
afus d1 01 g% § | wfod T
F 05 AN F @1A weWr FEEN
For Wifed, gw #1 g & g
W & Y@ wwET W A duT FHmET,
# fawr welt %1 Fvr femy @war g
qE AT AEEN A FAT fedT W AT
a1 weTT #1 Frer wifed 9T W@
T # sfawifa@i F ge foar o

A= T HeIT At g
g zAEEtET & & | @E & Sy
fa2wir #1 arF qAT AT & IT FT WL
zAatafaw Z14T 2 91 I/ g § S
Gq1 aTET  F9AT § Ag BT A9 F
THT T & | WIT TH THTC TBT HIAT
qIE FUTL FET WET & 99 WA
TEmfar et & W IW § & @
fewda @11 & ag W7 79 & omr
ST I, AT AT Hzgavg &
o= fadet ¥ F99@7 WY I FT e
AT F1 IW F OHWA TEAT AIME
fF wex =oamfan § o & &
<1 gf W WA T T
yA a2t § 371 7 747 T 98 99
FaTT 29 31 & AfEd T AT AT F
FTH T@T W, A= gad °9g & a1y

SHRI RAGHUNANDAN LAL
BHATIA (Amritsar): Sir, I rise to
support this Bill. The object of this
Bill is to regulate the foreign ex-
change and conserve the necessary
foreign exchange so that we may uti-
lise this exchange for the develop-
mental activities in this country. Sir,
the foreign companies are being per-

3 L = . o) mitted to work in the technogical
bl by l q?;r % A T{‘ﬁ = fields where Indian entrepreneur is
zaf#d az T 97 737, T3 H I FWT not able to work. But what we find
LT £ IF Ay WiET gAdaiaT 75 | is. During the course of the last

- an s many years these companies have
At a7 & _’_‘W"r T A ﬁ - BT gut engaged themselves in various activi-
wa & nFsgadr ag 9 far mm ties which are actually detrimental
Zq F FAFTE FTEE F7 440 arfar

to our national interest. These com-
srrEa § F1% fewwa aee & fog At

panies have started working in vari-
N N ous fields of consumer industries for
giar wfzd ) o7 #ar awE g faw

which they were not meant to work
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here. They have engaged themselves
in various ways of manipulation and
they have thus extended their activi-
ties in various fields. Drug com-
panies and pharmaceutical companies
which have been given licences to
produce certain life-saving drugs are
producing things like sweets, biscuits,
chewing gums. Teleum powder, etc.
Why they were allowed to expand,
and who gave them permission, one
could not understand. They misuse
the import licences. Licence is given
to the company in order that the com-
pany may work in their own field.
But this is not happening.

Take Coca-cola for instance. There
have been discussion in this Parlia-
ment also about this company., They
have been misusing these licences.
They said, they require 20 per cent
replenishment. An enquiry was held.
It was found that they would require
conly 41} per cent replenishment, In
this way they have been misusing
this replenishment. They have been
making huge profits in this country.
Their ultimate object or aim was to
take away our much-valuable foreign
exchange in the form of profits and
other service charges.

They misuse the excess capacity.
We should know what is the licensed
capacity and what is the excess capa-
city and how they misuse it. I would
not like to repeat this thing in the
House and take away the time of
the House. So many foreign com-
panies are there and they have capa-
cily far in excess. These companies
have mlso diversified their produc-
tion. If a company iz given licence
for a particular thing, they will go
on diversifying their production, start
making more money, so that they
may repatriate their profits outside.

They work contrary to our Import
Trade Control policy. All these facts
have come out in the House already.
-These companies have made so many
. devices, whereby they can get away
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from the laws and regulations of this
country. Cola-cola brought a capital
of only Rs. 6 lakhs and odd, to be
exact, it was Rs. 6.60 lakhs. They
have repatriated 43.2 lakhs. Last
vear, they have repatriated 2.6 lakhs
as service charges, Income-tax De-
partment has been sleeping over it.
So also, the Reserve Bank of India.
In the Joint Select Committee the
Reserve Bank officers have been
asked if they have made any survey
as to how much profit is being re-
patriated in the country by these
various companies and theyv could not
answer.

15 hrs.

I say why has this been done?
They say it is not our case that they
are acting only as cashiers, it is the
other department who is responsible
for it. Since the income-tax people
are admitting these expenses, whether
it is head office charge or the area
office charge or some other charge,
they are condoning and the Reserve
Bank is sleeping over it.

Similarly, what we find is that these
752 foreign companies are working in
this country. Out of them, 529 are
registered and 33 companies are act-
ing as subsidiaries of these foreign -
companies. The value of assets of
these foreign companies is Rs. 2,400
crores as against a total of Rs. 8,000
crores invested by the private sector
in this country. The value of the
output of these foreign companies is
Rs. 2,500 crores which is roughly 33
per cent of the value of the total pro-
duction of the entire private sector
in this eountry. This 33 per eent pro-
duction is a very important aspect
that we must go into. This is play-
ing a havoe with our economy and
unless we control their activities in
the manner as envisaged in this Bill,
it will not be possible to control
them.

These companies are buving Indian
products and selling them under their
brand names. For exambple, Petro-
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Chemical Company is selling blade
or battery for which they were never
licensed nor were they permitied. In
this way, they are ecarning huge pro=-
fits. This is all happening because
there is no rigid control on these
firms, Various departments are deal-
ing with it—The Depariment of In-
dustrial Development is dealing with
licensing; the Department of Finance
and Reserve Bank deal with foreign
exchange. - The Department of Im-
port and Export is also dealing with
that. There is no coordination bet-
ween all these departments. That is
why these foreign companieg are tak-
ing advantage of this loophole and
are making huge amounts at the ex-
pense of this country.

I Say that this Bill is not complete
although it is a very good attempt to
stop the leakage. And yet, so much
has got to be done. I would like to
point out tothe hon. Minister one
thing so that he may be able to deal
he deems fit. These branches of the
deems fit. These branches of the
foreign eompanies must be registered.
So far, they are not registered even
though they are working here. And
they all must be brought under this
control. Secondly, the foreign com-
panies which have 40 per cent inte-
rests will be controlled by this Bill,
It is envisaged that they will be con-
trolled. But, what about the com-
panies which have less than 40 per
cent interestes? That also must be
taken into consideration. There are
instances in this country that the
foreign company which has a capital
interest ranging from 10 to 15 per
cent or 20 per cent or 25 per cent is
really managing all these companies
because there happen to be small
share-holders and they manipulate to
have a hold on them. It is the im-
plementation of this Bill that will
make a difference. So, this is a very
important aspect which must be look-
ed into. Thirdly, this Bill does not
provide for a foreign national who is
a resident here and gives foreign
exchange to an Indian for a change
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or to Indians who have set up an in-
dustry abroad. Just as Tata has
entered into an agreement in this re-
gard, so is the case with regard to
Birlas. The activities of the Indians
also who are going to work abread
to manufacture goods in collaboration
with outsiders. their activities should
also be controlled.

I consider the present Bill a very
important  measure. Considering
what has not been done during the
last 25 years, and the difficulties that
we have faced and the way the leak-
age of foreign exchange has been go-
ing on, the present measure is a bold
attempt on the part of Shri Chavan
to plug the leakage of foreign ex-
change. I congratulate him on this
radical measure, I would also like
to emphasise that once we pass this
Bill, it will be passed on to some-
body else for implementation, and no
useful purpose will be served unless
all the clauses that he has envisaged
or all the amendments that are be-
ing made are implemented properly.
There have been so many laws in this
country, and yet the foreign com-
panies have been able to find their
way and they have been manipulat-
ing and they have been able to find
out some way or some lacuna by
which they have been able to ex-
pand without licence, and they have
been under-invoicing and over-
invoicing and thus taking advantage
of the situation. I hope Shri Chavan
will look into it, and so far as the
implementation is concerned, it will
be taken proper care of.

SHRI VAYALAR RAVI (Chirayin-
kil): 1 welcome this Bill. I agree
that this Bill is not without any
loopholes, and it is not comprehensive
enough to cheek every kind of drain
on foreign exchange. But I consider
this Bill as just a beginning and not
an end. If loopholes are found, then
here is the forum where we can plug
these loopholes.

First of all, I congratulate the hon.
Minister on his bringing forward



.283 Foreign Exchange

[Shri Vayalar Ravi)

.such a Bill to check or regulate
.foreign exchange.
.the Kaul Committee’s report we find
that there is about Rs, 214 crores
-worth of leakage of foreign exchange
every year, but unofficial reports say
that it is much more than that; they
go to the extent of putting it at
Rs. 1000 crores. So, we cannot say
which is correct or which is true.
Anyhow, everybody admits that there
is leakage and there is manipulation
and there are various other methods
by which money is taken away from
our country.

It is in this context that we have to
examine the functioning of the diffe-
rent branches of the foreign com-
panies, rather I ‘must say, the multi-
national corporations which are fune-
tioaing in India also, There may be
disputes about the profits of these
companies, and I shall not, therefore,
g0 into the arithmetic of those things.
But it is very interesting to examine
the different heads that they use to
repatriate money from this country.
Certain industries which produce con-
sumer items like Coca Cola, for in-
stance, are taking away money under
various heads like head office ex-
penses, administrative office expenses,
area expenses, service charges, ex-
port commission and so on.

Then, take the case of the automo-
bile tyre industry. It is much more
interesting. They repatriate money
under the heads of technical know-
‘how fee, purchase commission, ex-
port commission, raw material and
machinery purchase commission, and
finally dividend. These are the diffe-
rent heads that these people use for
taking out the profits away from our
country. So far, we could not prevent
this kind of drain on foreign ex-
change. In the case of the automo-
bile tyre industry, 80 per cent of the
production is today controlled by
foreign companies.

Take these
Firestone is

foreign
100 per

companies.
cent foreign-
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owned, Dunlop about 60 per cent, Ceat
and Good Year 50 and 55 per cent
respectively, This shows that these
companies control the vital automo-
bile tyre industry, 80 per cent of the
whole production. They are selling
the product in the black market. That
is generating more black money. This
is the malpractice in which they are
indulging. They are not only con-
trolling production but generating
black money which is harmful to the
economy itself.

You will be surprised to know
about certain things. I have the same
complaint as Shri Madhu Limaye had.
When information is asked for from
the Finance Ministry, they try to
evade giving answers. 1 asked a
question about the figures in the last
three years 1970 to 1973. The Minis-
try could give the information only
from 1968 to 1970. Anyhow this is the
position:, Dunlop had taken money
out by way of royalty in 1968-69
Rs. 38.52 lakhs; in  1970-T1 it was
Rs. 77.9 lakhs; on technical knowhow
account, it is Rs. 44.05 lakhs in 1968-69
and Rs. 51.6 lakhs in 1970-71. Then
Firestone which is 100 per cent
foreign controlled: Rs, 81.17 lakhg in
1968-69 which went up to Rs. 235.10
lakhs in 1970-71. I am sure the figu-
res from 1971 to 1973 would be
double. The same is the case with
Ceat and Good Year—I need not ela-
borate it. This is only on account of
royalty and knowhow, Figures of
other items like purchase commission,
export commission, rdw  material/
machinery purchase commission are
not given. I make an appeal to the
hon. Minister. The Reserve Bank
must have up-to-date information on
these. I do not know why it cannot
be made available to MPs. It is
another matter—I do not want to go
into it. T would request the hon.
Minister to advise the officers to give
correct information.

These companies—take Firestone
for =xample—have expansion licence,
by which 90 per cent of the produc-
tion will be controlled, This will be
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the position during the Fifth Plan.
We must have regulations not only
under the Foreign Exchange Regula-
tion Act but also control in regard to
industrial licensing policy.

In this connection, I hope the
Finance Minister will agree with me
that the foreign companies should not
have more freedom than Indian com-
panies. They should not have the
facility to expand and acquire more
assets or more manufacturing capacity
than that allowed to Indian com-
panies. They have to be registered
under the Indian Companies Act. It
is not fair. That js why under clL
26,—as Shri Somnath Chatterjee
pointed out, it is a very important
clause—I hope the Finance Minister
will agree that these companies should
not be given more freedom in the
matter of acquiring property or ex-
pansion. They must be asked to re-
gister under the Indian Companies

Act. They should not be allowed
unrestricted freedom,
These multi-national corporations

which are spread all over the world
can manipulate and bypass Indian
regulations. Through their branches
in this country, they do it. I hope the
Finance Minister will agree at least
1o place before this House the guide-
line which he intends to give to the
RBI in regard to these foreign bran-
ches whish function in the country
‘and register them under the Indian
‘Companies Act. 5

Now I come to cl. 28, to which Shri
Madhu Limaye also referred. We
cannot allow the trade marks-to be
used frequently by their agents or
other companies in the country itself.
I do not want to elaborate on this.
I fully support the view regarding
cl. 28. The Finance Minister has
tabled an amendment which I sup-
port. 1 hope he will consider the
propusal regarding cl, 26.

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
Mr. Deputy-Speaker, Sir, I have
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heard with interest the speeches made
by the hon. Members on this side
and also of the hon. Members oppo-
site. By and large, I would say that
the Bill has been welcomed, though
with certain reservations and certain
criticisms. I can very well under-
stand it because this type of effort has
been made after a long time, Except-
ing certain miscellaneous amend-
ments that were introduced some time
in the mid-60's, this question of
amendment of the Foreign Exchange
Regulation Act on this scale has been
attempted for the first time. There-
fore, I am prepared to accept the
reservation of my hon. friend Shri
Ravi that this is the beginning and
not the end. It cannot be the end
of it. Naturally, 1 have never claim-
ed this particular Bill to be a wvery
perfect piece of legislation. After an
experience of a couple of years or
even a lesser time, may be the Go-
vernment will find it necessary to
come with further amendments, This
is my own idea about this present
Bill, because we are trying to deal
with a problem which, I must con-
fess, is a rather complex one, com-
plex in this sense that we are dealing
with a very wvaluable commodity,
item, or resource called foreign ex-
change which takes different forms
and which comes to us in different
ways either by export trade or by
certain credit systems or by certain
foreign collaborations or from other
people working in this country either
in the field of manufacture or in the
field of trade. Certainly in these
mechanics and manipulations of im-
port and export, certain leakages
were taking place and perhaps are
taking place.

Regulation Bill

One of the hon. Members, Shri
Jyotirmoy Bosu, made mention of a
third problem. that the indication and
the size of the amount involved which
was given by the Kaul Committee is
some sort of an under-estimate. It
is quite possible that it may be an
under-estimate, but it is wvery diffi-
cult to come to wvery precise figures
on items of an invisible nature,
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Therefore, what I was trying to say
is that this atlcmpt that we are try-
ing to make is about a matter which
is very complex in its very nature, and
therefore, we certainly have come
forward, according to me, with quite
radical provisions. But even then,
somebody can point out some of the
imperfections and some of the defects
in them, as indeed some Members
such as my hon. friends Shri Madhu
Limaye, Shri Indrajit Guptla, Shri
Jyotirmoy Bosu, and other friends on
this side such as Shri Ravi and Shri
Naik have done. It is quite possible
that they will have to be considered
in future, but I can only say thatl this
is our major thrust in this matter be-
cause this question has to be taken
both ways; cerfainly there will have
to be certain legislative measures or
legislative provisions which I think
we have tried to include in this Bill.
But it is very difficult to fit in this
whole operation in a legislative form,
This was what we were worried
about or were thinking about. There-
fore, we thought it much better that
we will have to restrict or influence
or control these operations also by
another method, of giving certain
guidelines to the Reserve Bank who
certainly have lots of discretion in
this matter.

1 can very well understand the re-
servation and fear that my hon,
friend Shri Madhu Limaye mentioned,
namely, about giving discretionary
powers to anybody, whether he is an
officer or a Minister or a Member of
Parliament. Discretionary power is
always very difficult to entrust to
somebody with the fullest confidence.
I quite understand that and I have no
dispute with that basic proposition.
But in a law which has to be applied
to the day-to-day operations of a
very complex economic activity, it is
very difficult to say that there will
be no scope for using any discretion.
We just cannot make it an automatic
machine. Therefore, there will have
to be some sort of discretion, but cer-
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tainly there will have to be sufficient
care taken on this matter that the
discretion is properly used, and dis-
cretion is used according to certain
principles and certain policies. There-
fore the Government hag an idea of
formulating certain guidelines, not at
the Minister's level or officer’s level
or at the Ministry's level but at the
Cabinet level. The hon. Member
Shri Limaye said that Parliament
should have a look at them. When
they are formulated there would be
no hesitation or objection of putting
them on the Table of the House.

st w1 fowi cWmT F oAy
frqt wfuse @1 9 2 937 0
FAT WIT T/ 419 FT qLIELT F
fe &7 & &7 1 Feoquy I IH
T a1 W 99 &7 wOTS 0§ Hew
e FXAIT L F A1 H fawT
st gfee & wiw 2w feg &1 gfie & sz
M G A I AT T gh
2l 97 &W AHA 9FA & ATET TOIRT
TeEY & At H a1 fewey F@my |

SHRI YESHWANTRAO CHAVAN:
I have noted that point; remember
the brief but controversial discussion
to which you made a reference. The
difficulty is this. Consumer indus-
tries—is a vague term. I pointed out
to him that there were certain type
of consumer industries which were,
really speaking, consumer industries.
But in the field of electronics also
there are certain consumer commodi-
ties.

o wg fumd : ggm W am-
grafet =it ofad 1. . (=Fer) ..
=@ ¥ fod wrgEed a5 7 g |

SHRI YESHWANTRAQ CHAVAN:
Certainly these formulations can be
made. He also accepts that in certain
fields we need technical collaboration.
For some time to come, I cannot say
for all times to come, it is necessary
to have this sort of collaboration.
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Export trade, for example, will need
such help and collaboration but it
should be used only for export pur-
poses. Therefore, in respect of the
distinction between manufacturing
activity and trading activity, I think
we will have to take a much stricter
control—I will not say total control-
over trading activities; it will have
to be a little more definite formula-
tion also. That principle was agreed
to in the Bill itself but we wanted to
do it by way of pguidelines. When
Mr. Limaye tabled that amendment, I
thought there was some point in it
and therefore 1 accepted it with a
Lttle modification. In his spcech he
mentioned some of the activities and
pointed out that because of those acti-
vities the amendment became neces-
sary. I wagree with him. Some of the
detalled trading actlvities he mention-
ed certainly tend to misuse the pre-
sent position and therefore his amend-
ment is welcome and I must say that
the amendment has made a definite
improvement in the Bill itself.

Hon. Members raised certain spe-
cific points; they wanted me to give
information about some individual
concerns. It is difficult for me to go
into details at this stage, I have not
got all the information at this stage.
I never know that some of these com-
panies were going to be mentioned
this way. I also know that some
of the points raised were already sub-
ject matter of many starred and un-
starred questions. Information had
been given in the case of Coca Cola-
Even in regard to National and
Grindlays, the pet subject of Shri
Jyotirmoy Bosu, we had given ans-
wers to some questions. He has writ-
ten to me some letters and I propose
to reply to him... (Interruptions) 1
can understand if it is a subject mat-
ter; I do not understand one's obses-
sion with one particular company.

Mr. Limaye and Mr. Ravi mention-
ed that we are trying to evade infor-
mation. When we say that informa-
tion is not readily available, it does

1697 LS—10.

BHADRA 5, 1895 (SAKA)

R:B:I: (Amdt.) 290
not mean that information is not with
the Government. It was difficult to
get certain information properly com.
piled. When we give information on
the floor of the House, it has certain-
ly got a certain authenticity. Getting
statistical data compiled in time is
always difficult.

=t wg fawi aw 7§ difag,

o "9 # 7fEw

SHRI YESHWANTRAO CHAVAN:
If you ask again, there will be no un-
willingness on the part of Government
to give information. When we say it
is not readily available, it dces not
mean that it is not available.

SHRI P. G. MAVALANKAR: I=-
formation is given in a delightfu':s
vague style.

SHRI YESHWANTRAO CHAVAN:
Mr. Limaye mentioned about the
drain on the country. When a ques-
tion is asked, it is expected that a
specific information is sought. There-
fore, we have to interpret the gues-
tion as to what information you want.

ot wq fawi o F I # q@w
9T ATAAT | WA AW AGT AT HTEAT |
HTT & AHAC Al T0F THH £ |

SHRI YESHWANTRAO CHAVAN:
As Mr. Indrajit Gupta rightly said,
the real corpus of the Bill lies in
sections 26, 27, 28 and 29. The
success of this Bill will be tested by
the working of these sections in actual
practice. T accept that position. We
will also see how these sections
actually work in practice. If they do
nct give us the results that we expect,
possibly we have to give another con-
sideration to this Bill.

Mr. Jyotirmoy Bosu alleged that
foreign companies are producing in
excess of their licensed capacity and
in fields other than those for which
they are licensed. [ think with the
introdyction of the revised industrial
policy in February, 1970, all Foreign
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majority companies are required to
obtain a licence for entering into new
business or diversification or manu-
facture of new items in respect of
industries covered by the Industries
(Development and Regulation) Act.
Therefore, after the introduction of
this new policy, it is not possible for
such a company to diversify in respect
of any scheduled industry unless they
are authorised to do it.

Mr. Bosu and Mr. Somnath Chatter-
jee have said that this Bill is not
applicable to foreign banks, As far
as the foreign exchange regulation
part of it is concerned, this Bill is
applicable to foreign banks also. Of
course it is not applicable as it is
applicable to other foreign companies,
but as far as foreign exchange opera-
tions of foreign banks are concerned,
this Act is applicable to them. Some
members have got some idea as if the
foreign banks in this country are
practically carrying on the entire
foreign exchange operations in this
country. It is not a fact. 1 would
like to mention that the nationalised
banks and their subsidiaries between
themselves did nearly 69.2 per cent
of the total foreign exchange transac-
tions,

SHRI MADHU LIMAYE: I am
glad to know that. SH¥T &I ag 4T
fF 9T #m A = fFrams s
qT, 7 W7 WA S 7 27 47 R el
o B OFE S (g2 &
FT @ | wne fogfg = E avgaw
mAaa & fw

You are preparing a case for take
over.

SHRI YESHWANTRAO CHAVAN:
When we come to that subject,
certainly we will find arguments for
each other. My main point iz that
the foreign banks are doing not more
than 30 per cent of the foreign ex-
change business. I thought this is
rather significant information which
the House should have.
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I would like to answer one point
raised by Jyotirmoy Bosu. He
referred to the alleged malpractices,
including evasion of income-tax, by
one of the foreign banks functioning
in India. In this regard I have stated
in reply to an unstarred question in
the Lok Sabha on the 17th of this
month that these are being looked
into by the Reserve Bank and the
Income-tax Department and that they
would complete the investigation as
early as possible,

Shri Jyotirmoy Bosu, if I may use
that expression, reeled off various
figures in regard to the functioning
of the Enforcement Directorate and
the alleged leakage of foreign ex-
change resulting from malpractices
and the success are otherwise of the
Department of Cust~ms. I o not
want to enter into a debate in this
regard. But I would like to take one
particular item just to show how some
of the statistics can be misleading. In
relation to a foreign bank working in
India Shri Bosu had said that in
capital, not share capital, was only
Rs, 1.72 crores as against the deposits
of Rs, 291 crores. When he mentioned
this figure it looked rather very
strange to me and that is why I went
into it. I may say here that he raised
this point when this question was dis-
cussed in the Joint Committee. It is
not as if he is raising it for the first
time. When the whole question was
discussed in the Joint Committee he
referred to it. The Reserve Bank in
its reply to the Joint Committee
clarified that this capital represents
only the statutory deposit which the
foreign banks are required to maintain
with the Reserve Bank. The foreign
banks operating in India have to
deploy foreign funds in Indian
business to an extent of not less than
3.5 per cent of their deposits as report-
ed to the Reserve Bank under section
2 of the Bank Regulation Aet. Their
own funds employed by this foreign
bank, to which he made a reference,
on this basis amounted to Rs. 9.90 crores
in 1970. Shri Ravi may again say
that those are old figures. But these
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are the authorised verified figures

which take some time, it is not as if

the latest figures are not available.

As far as the use of trade mark is
concerned, Shri Limaye has made a
detailed mention of it. As we accept
his amendment, I think we need not
go into it.

Shri Bosu had referred to the need
for restriction on employment of
foreign nationals. Under section 30
the permission of the Réserve Bank
would be required before a forign
national can take up employment in
India and in any case, where such a
person desires to remit money out of
India out of the income earned by
him here,

Shri Indrajit Gupta referred to the
delegation of power by the Reserve
Bank of India under clause 74 of the
Bill. Even at present the Reserve
Bank has delegated some of the
power to authorised dealers and clause
74 has been introduced only to give
legal backing to the existing practice.
I may also be allowed to point out
that some delegation is necessary for
the smooth functioning of the ex-
change control. There is no intention
to extend the scope of the existing
delegation.

Shri Gupta had made another
suggestion, which should not go un-
mentioned, in relation to the exports,
that the bill of lading should also be
submitted to the Reserve Bank., At
present three copies of the prescribed
declaration form in relation to export,
commonly known as GRI form, con-
taining full particulars regarding the
export, including the value of items,
are furnished to the customs authori-
ties along with the shipping docu-
ments. The Customs authorities
verify the value and certify in all the
three copies of the G.R.I. form the
original of which is forwarded by
them to the Reserve Bank. On this
basis, the inward remittances are
watched by the Reserve Bank. It will
be seen that the function of checking
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the value of goods exported is done
by the Customs authorities, There-
fore, there is no change of procedure
called for in this regard. I may also
add that there will be no contracts
for sale in the case of goods exported
on consignment basis,

294

Some hon. Members had made a
very useful suggestion in regard to
exercising control on joint ventures.
I think, either Mr. Kulkarni or some-
body else from the other side made
a mention of it. I would like to tell
the House that a very detailed provi-
sion, namely, clause 27 has been in-
troduced for this very purpose. I
would just merely say that Indian
participation in joint ventures, gene-
rally, takes the form of supply of
technical know-how and machinery
and other capital goods, Clause 28
will enable us to obtain full informa-
tion regarding their working and
ensuring repatriation of dividends, etc.

I would like to make one thing
clear. Otherwise, it will be very
unfair to the officer concerned. Shri
Jyotirmoy Bosu made a mention of
a son of one of the Finance Secretaries
who is an employee of the National
Grindlays Bank. I would like to say,
ves, one of the Secretaries’ son is
serving in the National Grindlays’
Bank. But he was employed there
long before the Secretary came to
the Finance Ministry. That was done
in 1967. He has done so on the basis
of permission that he took from the
Government in 1967. The way it was
made a reference to it, I thought it
was very unfair to the officer con-
cerned. He is an officer of the highest
integrity. Any aspersion that is cast
on him will be very unfair. So, I
thought that the officer is not here to
vindicate himself and it is my duty
to put the facts before the House.

I think, I have replied to some of
the points made by Shri Madhu
Limaye. He made a mention of
certain facts about Coca Cola. He
raised a point about users’ licence or
ad hoc licence. He made certain
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points. At this moment, I have no
information. These matters are nor-
mally dealt in the Commerce Ministry.
At the present moment, I have no in-
formation.

st wa foad : = § 319 57wy
oqTaT @, AT FeATe® A OATAT
JART wATHg F AT | X FOHTT
Hared F At g @A §oEw o
S wrAT ATfEE

ol TNTA A FE . oaErE ar
w1a A1 fag, 99 & Agt & 1 Al
T g9 @0 2, fr PR AT sE A
sfaen a8 &

I would like to say that the present
Bill is definitely a move forward, a
very definite step, in the direction of
saving the country from large outflow
and leakages and dependence on
other countries. I think, when we are
ready to take a further step, an im-
portant step, this House will certainly
welcome it.

SHRI SOMNATH CHATTERJEE:
Sir, as the hon. Minister said, clauses
26, 28 and 29 are the most important
clauses of this Bill which did not find
a place in the existing Act. Now,
these clauses expressly exclude bank-
ing companies from the operation of
this Bill. When I pointed out that
banking companies are being exclud-
ed, that is proved by the very clauses
26, 28 and 29. The hon, Minister says
that the banks are covered by this.
That is not probably the correct read-
ing of the Bill.

SHRI YESHWANTRAO CHAVAN:
1 said that manufacturing companies
and trading companies are included.
What he says is right that clauses 26,
28 and 2% do not cover banking com-
panies. There is no foreign exchange
involved and, thercfore, it is not
necessary to do it.
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MR. DEPUTY-SPEAKER: The

question is:

“That the Bill to consolidate and
amend the law regulating certain
payments, dealings in foreign ex-
change and securities, transactions
indirectly affecting foreign exchange
and the import and export of
currency and bullion, for the con-
servation of the foreign exchange
resources of the country and the
proper utilisation thereof in the
interests of the economic develop-
ment of the country, as reported by
the Joint Committee, be taken into
consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: Now we
take up clause-by-clause considera-
tion.

I see that from Clause 2 to Clause
25 there are no amendments whatever
given notice of by members.

SHRI DINEN BHATTACHARYYA
(Serampore) : What about our
amendments?

MR. DEPUTY-SPEAKER:
not be done now,

It can-

SHRI DINEN BHATTACHARYYA:
They are important.

MR, DEPUTY-SPEAKER: 1[I have
also said with reference to Mr.
Somnath Chatterjee, that they were
important and, therefore, he should
have submitted them in time.

For Clauses 2 to 25, there are no
amendments. So, T will put them to
the House,

The question is:

“That Clauses 2 to 25 stand part
of the Bill”

The motion was adopted.

Clauses 2 to 25 were added to the Bill.

MR. DEPUTY-SPEAKER: Clause
26. There are two amendments given
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notice of by Shri Dinesh Chandra
Goswami, He is not here. Shri

Vayalar Ravi. Are you moving?
SHRI VAYALAR RAVI: If the

‘Finance Minister gives clarification.....

MR. DEPUTY-SPEAKER: At this
stage you can only say wh>ther you
2re moving or are not moving.

SHRI VAYALAR RAVI:
moving, Sir.

MR. DEPUTY-SPEAKER: Mr.
Shyvam Sunder Mohapatra. He is also
not here.

I will now put this Clause to the
House.
The question is:

“That Clause 26 stand part of the
BillL."”
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I am not

The motion was adopted.
Clause 27 was added to the Bill.

MR. DEPUTY-SPEAKER: Clause
27. There is no amendment. The
question is:

“That clause 27 stand part of the
Bill.”
The motion was adopted.
Crause 28— (Restrictions on the ap-
pointment of certain persoms and
companies as agents or technical
or management advisers in India.

MR. DEPUTY-SPEAKER: Clause
28. There are a number of amend-
ments here. Mr, Dinesh Chandra
Goswami. He is mnot here. Mr.
Vayalar Ravi.

SHRI VAYALAR RAVI:
moving, Sir.

MR. DEPUTY-SPEAKER: Mr.
Madhu Limaye.

sit wg famd : faw wat 3 WA

fat & zafam & arfm Far g

MR, DEPUTY-SPEAKER: At this
stage 1 am concerned with moving.

You can only wsay whether you are
moving or are not moving,

ot w7y feamT : T sT @i §

I am not
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Page 22—

for lines 40 to 44, substitute—
“Bank—

(a) act, or accept appointment, as
agent in India of any person
or company, in the trading
or commercial transaction of
such person or company; or

(b) act, or accept appointment, as
technical or management
adviser in India of any person
or company;

(c) permit any person or com-
pany to use its trade-marks
or trade names for a con-
sideration, directly or in-
directly.” (4)

MR. DEPUTY-SPEAKER: Mr.
Shyam Sunder Mohapatra. He is not
here.

There are some amendments given
notice of by the Minister. Is he mov-
ing them?

SHRI YESHWANTRAQ CHAVAN:
Yes. I am moving them.

I beg to move:
Page 22—

for lines 40 to 44, substitute—
“Bank,—

(a) act, or accept appointment,
as agent in India of any per-
son or ¢ompany, in the trad-
ing or commercial transac-
tions of such person or com-
pany; or

(b) act, or accept appointment,
as technical or management.
adviser in India of any rer-
son or company; or
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(c) permit any trade mark, which
he or it is entitled to use, to
be used by any person or
company for any direct or in-
direct consideration.” (8)

Page 22,—
for lines 47 and 48, substitute—

“, or technical or management
adviser, or permits the use of
any such trade mark, without
the permission of the Reserve
Bank, such acting, appoint-
ment or permission, as the
case may be, shall be void.”
(¢)]

Page 22, line 52—

after “at the commencement of
this Act”

insert—

“or where a permission for the
use of any such trade mark
granted by such person or
company (including its
branch) continues to be valid
at such commepncement,”

Page 23, line 5—
after “as such” insert—

“or, as the cas emay be, 1t
continue to permit the use of
any such trade mark” (11).

Page 23, line 14,—

for “or appointment” substitute—
“ appointment or permission,
as the case may be,” (12).

I would like to make some correc-
tion in Amendment No, 13. Therel is
some typing mistake, For ‘or ap-
pointment’ the word ‘or' has been
dropped out. So the word ‘or’ has
to be added before the word ‘ap-
pointment'.. .,
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SHRI SOMNATH CHATTERJEE:
Notice should have been given ear-
lier.. ..

MR, DEPUTY-SPEAKER: It is a
patent error. It can be taken notice
of,

SHRI YESHWANTRAO CHAVAN
I beg to move:

Page| 23, line 21,—

for “or appointment” substitute—

“‘or appointment or, as the case
may be, from permitting the
use of any such trade mark”
(13).

Page 23, line 29,—

for “or appointment” substitute—
“, appointment or permission,
as the case may be,” (14).

MR. DEPUTY-SPEAKER: Mr.
Madhu Limaye. If you want. vou
can speak.

ot 7Y fRA ;T 9T AR GEAT
TE )
MR. DEPUTY-SPEAKER: 1 will

first put the amendment of Mr. Madhu
Limaye. ...

oft wa fomrd Ty g faer weT
F goirg w1 7@, a J qOEA B @
F I T E |

MR. DEPUTY-SPEAKER: Can I
put all the amendments of the Mi-
nister together?

SHRI YESHWANTRAO CHAVAN:
Yes.

MR. DEPUTY-SPEAKER: Now, I
will put amendments 8, 9, 10, 11,
12, 13 and 14 to clause 28, moved by
Shri Chavan to the vote of the House.
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Now, the question is:
Page 22,
for lines 40 to 44, substitute—

~“Bank,—

(a) act, or accept appointment,
as agent in iIndia of any person
or company, in the trading or
commercial transactions of such per-
Scn or company; or

:h) act, or accept appointment, as
technica! or management adviser in
india cf any person or company;
or

(c) permit any trade mark, which
he or it is entitled to use, to be
used by any person or company for
any direct or indirect consideration.”
(8 -
Page 22—

for lines 47 and 48, substitute—

“,or technical or management
adviser, or permits the use of any
such trade mark, without the per-
mission of the Reserve Bank, such
acting, appointment or permission,
as the case may be, shall be void.”
9
Page 22, line 52,—

after “at the commencement of
this Act,”
insert— -

“or where a permission for the
use of any such trade mark grant-
ed by such person or company (in-

cluding its branch) continues to
be valid at such commencement.”

(10)
Page 23, line 5,—
after “ag such"” inserte

“or, as the case may be, to con-
tinue to permit the use of any
such trade mark” (11)

Page 23, line 14,— C i
for “or appointment” substitute—

“, appointment or permission, as
the case may be” (12)
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Page 23, line 21,—

for “or appointment” substitute—
~, ur gppomnmtment or, as the case
may be. from permitting the use
of any such trade mark"” (13)
Page 23, line 29—
for “or appointment” substitute—
“, appointment or permission, as
the case may be,” (14).
The motion was adopted.

MR. DEPUTY-SPEAKER: Mr. Ma-
dhu Limaye, d- you withdraw your
amendment?

stug | i & win 4T
aifre § @ 7
MR. DEPUTY-SPEAKER: Does he

have the permission of the House to
withdraw his amendment?

Amendment No. 4 was, by leave,
then withdrawn,
MR. DEPUTY SPEAKER: The
question is:
“That Clause 28, as amended,

stand part of the BilL"
The motion was adopted.

Clause 28, as amended, was added to
the Bill.

IClause 29— (Restrictions on estab-
lishment of place of business in
India). -

SHRI MADHU LIMAYE: Sir. 1
beg to move:

Page 26—
After line 6, insert—

“(5) Notwithstanding  anything
contained herein above, after a

period of two years from the date
of the commencement of this amend-
ing Act, a conpany which is not
incorporated under any law in
force in India or any Branch of
such company shall not carry on
in-India or establish in India &
Branch or Office or other place of
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business to carry on activity of
industrial nature except on condi-
tion that the said activity is under-
taken through a company incorpo-
rated in India." (5).

seae wERd, T WA #
e FO iy wwd g o
faar fazslt Foafagi 9 SwTEOmEl
0 & g9 & fgeaor g T 9T )
iy fam wat ¥ F=1 fF % a4 ofe-
vy Fifo forasr wer T FT |
&Y Fg1 FOqHT IR A1 Wi, IEE
fau  dgre AT &1 AT WroEf e
% e o5, I9% fau o dare a@f
% ) ot grea ¥ & oA gwEA w5
arfrs 781 & avar g WK gEh awaT
# & g5 AT AT AEATE 1 WA
qror ¥ i oF w9 F1 Seq@ fe
a7 "7 #7771 fF gt #7 3w Jaw
7@t faear & 1 RO 9R 4 91 ¢

“Whether Government considered
that these exports in terms of phy-
sical rescurces plus the funds re-

patriated to the tune of 80 per cent
constitute a drain on the country?”

1548 hrs.

[DR. SarapisH Roy in the Chair]
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qar A’ fe—
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Non-alcholic Beverage bases (Coca-

Cola concentrate and citrus and fruit
beverage buses)
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#F A w1 oAk fRw § wRw g%
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The largest umber of collaboration

agreements have come from the
parties from the United Kingdom.
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Tt @at # T=at 7 &, fex ot gw S
FAFT TN F oSATET qA W@ |
SHRI PILOO MODY: The
offender is the Soviet Union.
ot we Fermd - ifaraz g & ar?
# 47 #g fagr fF o= a1 38 o s
oI gudET 7 FEeT a @ #
T &9 & 99 &1 a7 A AR F 9T
g1 a1 gH aer wifew | afwT 9fF 9
wi¥ fada &1 g wfes, aeifas
frvar T & T wE F TATH a9 T
g9 I FT WA A FL, AT AL T/
T HaET £ |

worst

atg wrq # Ag ot @Ear g fE
g7 S H EYIA RIEIOH T #Y
7 w® @ ¢ ! R FawT o Ala-
TEfEY ST &1 g marg |
S g & fau, faege @@ g,
oy ¥ &7 Wiwa Ry g, FreEr
e gafag & g w g f& fao
HATeg F1 F1E WG fgaer g 7gr @
gardy sfgs Aft & 3w ma few
HATdl & GALAAT ®T AT WA |
#r5 fafaey ww sFiAT oFad &
T8 ¥ gane wer | W 7 fewddz g,
e 7T w7 7 o fafaed o o9
arfoe FFaH Y FeqAT §, IH F HAATL
oy 7 feaTEHe AT & | WY FI g7 AT
<t ¢ froet AT wifen 1 AR
gy T T STET H AT ST A
FRA FEEIT FT oqwfa ¥ @ &
IHFT Tomwa Agr AT =iy 1 faEw
T FY A FT A F TR )

o @ ¥ Trvafafekes, safagt
F fasre % @t ¥ 1 ww aw wedt
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FIIA & dgd g F99fA41 F7 A7q AEHY
aaT, (AL rETAl #1 AE AT,
a9 aF g FIH g1 a1 g1 & 1 gafay
# walt wgiem & S wear g fa fow
A T AT AW F 41T H ATy T A
Fus &1 AT, €Y a7 5w gwEA
FT AT SHFFL | L IAH A 9T
aga afeady FT@ 9ed § a1 gw 4
IART A | & oAy qare § o AfFa
1T AL ¥ 4% ®¥@ A qeAd f®
ARl FART AAAT &1 A8 2 | W A%
HT T ST § WL LT W=WT & a1 WaAT
e & drr wfgn | A 98 T
FA T, TF UL FT THAT #7 TE 8.
a1 gHE are ¥ geuwi wesr AWy g |
agr # FEAT A o

ot dgEAwTE WS 1 gAY
faaa 1 2= W1 w=9r 41, g W
7+3 §, afeT § " A e §
I do not say what all he said is
not important. Some of the points
which he made are really valis ones.
I was trying to give, as much as i §
could, in my reply, I said that some
of thess things could be achieved
through the guide-lines. Once we
take a mandatory provision in the
law, then according to him, if it
is necessary to make an exception in
the case of sophisticated technology,
then there would be completely mno
manouvrability with the Government.
That is why I say these things could
be achieved through some guide-
lines. That is exactly the reason
why I said so. I do not say that the
idea behind it or the principle be-
hind it is not sufficient at all. That
is not the line in which I am argu-
ing. .

16 hrs.

The other point that he had made
requires a little more detailed reply.
{He said that in the case of foreign
collaboration, we should not go by
our own likes and dislikes. Unfortu-
nately, he made reference to our
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Prime Minister Pandit Jawaharlal
Nehru. I"do not think that Panditji
allowed his prejudices in this parti-
cular matter., He was the man who
possibly gave us the idea of having
friendship with all the countries,
always with an open mind. But it
is not enough that somebody has got
a high technology that we want and
we can take it. It is also necessary
that the party concerned must be
willing to share his tdchnology with
us. The political attitudes, not on our
side, but on the other side also some-
times become wvery much relevant in
this matter, ] can assure the hon.
Member that we have absolutely no
prejudice in this particular matter.
Further, whoever ig willing to give
us the technology should be able to
give it to us on terms favourable to
us. So, much more important are
the terms on which the technology
is offered. If the terms are hard
or are somewhat politically biassed,
it is very difficult to accept such col-
laboration. So, we have no particular
prejudice in this matter, If Britain
was helping uys and more actively,
certainly ye accepted it; that was be-
cause they had some previous rela-
tionship in trade and commerce here
and they had more contact in this
country and they were prepared to
take more risk, and, therefore they
did that. Sometimes, some of the
things were continuing here, and;
therefore, more collaboration possi-
bilities were there....

SHRI MADHU LIMAYE; I said that
that was the decisive consideration.

SHRI YESHWANTRAO CHAVAN:
That is not the decisive consideration.
We are approaching other people in
other countries also who may be
interested in offering us the tech-
nology and we shall certainly en-
courage them also. But our main
idea is not based on any partisan
attitude or any likes or dislikes
in this matter. When we want fo go
in for collaboration, it will be based
on the merits of the technology, their
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willingness to part with the techno-
logy or share that technology on
terms which are favourable to us. i
think these are the very relevant fac-
tors.

ot A farad @ AT AT FATHA-
TR 0 (HZH g § AT Fd AF F
&4 & gra uAsfay, fa@wn $0 #3F
g% fosd w7 o9 w2 & AT
T ?

o1 TR TG : T T

F4F § ogg ]|
MR. CHAIRMAN: I shall now put
amendment No. 5 to clause 29, moved

by Shri Limaye to the vote of the
House,

Amendment No. 5 was put and
negatived,
MR. CHAIRMAN: The question is:

“That clause 29 stand
the Bill.”

The motion was adopted.

Clayse 29 was added to the Bill.
Clauses 30 to 80 were added to
the Bill,

Clause Bl—(Repeal and saving)

SHRI YESHWANTRAO CHAVAN:
I have got an eamendment to this
clause which seeks to correct a prin-
ter's mistake or printer’s devil

part of

Amendment made: -

Page 49, line 45, for ‘section 23D’
substitute ‘section 23°. (1).

(Shri Yeshwantrao Chavan)
MR. CHAIRMAN: The question is:

“That clause 81, ag amended,
stand part of the Bill".

The motion was adopted.

Clause 81, as amended, was added
' to the Bill.

Clause 1, the Enacting Formula
and the Title were u'dded to the Bill
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SHRI YESHWANTRAO CHAVAN:
I beg to move:

“That the Bill, as amenddd, be
passed”,

MR. CHAIRMAN: Motion moved:

“That the Bill, as amended, be
passed”,

SHRI H. N. MUKERJEE (Calcutta-
Narth-East): Mr., Chairman, Sir, 1
have noticed that on this occasion,
the Finance Minister took on a some-
what defensive posture and he tried
to win over support even where per-
haps he wag not too optimistic about
it earlier. But even so, I havel a feel-
ing that this Bill is again an illus-
tration of the Government's inability
really and truly to make up its mind
that it is going to do something real-
ly definitive about the reorganisation
of the economic life of our country.

1 have noticed. of course, that a
few days ago, the Prime Minister
chose to make a policy statement by
way of replies to guestions by a cor-
respondent in perhaps the official
journal of the Congress Party, and
there she happened to say at one point
nf time answering a question relative
to the absolute necessity of haste or
of hurry, of going forward quickly
that she thinks that we have to move
millimetre by millimetre. This milli-
metre by millimetre approach, this
crawling towards something at a point
of time when a hell of a lot of things
await being done seems to be the
poliecy of the Government of this
country. I have not noticed either
in the course of the debate or special-
\v in the Finance Minister's reply any
serious approach to the question of
tackling this problem of the leakage
of foreign exchange which has been
such a terrible disaster to the eco-
nomy of our country. He told us that
the government estimate of roughly
Rs. 250 crores of rupees representing
the average foreign exchange leakage
misht te on the low side; it might
ne n little more than that, but of
~ouree. ome can't be sure. 1 expecl
that a Governmert which is serious
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about its business should not take
such a milk-and-water  atlitude to-
wards this matter. It is not a ques-
tion of making a caulious eslimale of
the leakage of foreign exchange; it
is a guestion really of being alert to
ine fact of the leakage which is be-
ing testified to by a hundred things.
Wher a journal of the prominance of
The Economic and Political Weekly
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makes &l eslimala thai it is Rs. 430—
500 crores ant swhen we  Lnow of
smuggling of zold and other things

which cost us perhaps Rs. 4.300 croves
or more, then surely something is
very wrong €orrewhere. Therefore,
Government should not try to stand
by a very cautious under-cstimate of
the leakage, but on the contrary,
should tell the country that this is a
very serious matter which is imping-
ing most disastrously on our sconomy
and Government is going to do same-
thing drastic about it.

Bui that is nol the way of the Gov-
ernment. In i968-69, the PAC Report
came out. In that Report, there was
r-ference to no case of over-invoicing
of raw hides to the extent of 100
per cent. It was, as I said, in 1968-
A9 that the Report came out, Then
of course. there wers studv teams and
so on and so forth. Then last year.
there was a Joint Commitiee appoint-
ed by Parliament to go into the mat-
ter and now, after long cogitation,
this is the product. Now. an elephant
takes a very long nerind of gestation.
but after all. the elephantine way of
doing things is not always conducive
to what the country requires. There
is no dovht about it that in this legis-
lation there might be some nrovisions
tightening up a few measures, but at
the same time. generally speaking. it
is -not good enough. Tt iz like a
curate's egg. good in parts. hut as a
whole. T am <ure we cannot call it
something which is eatisfactory. and T
think it is auite elear that unless
the international financial dealings
are nationalised. the basic evil can
hardly be cherked at all

Now, the Fimamce numister has said
in the course of “is reply that he has
an Impression—but I am not quife
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sure if he is very positive—that the
foreign commercial banks do fall in-
side the net of this statute, but I do
ot quite know. From a reading of
the provisions it does seem to me
that there are loopholes and the res-
trictiong in regard to the foreign banks
ave more procedural than substantial
ond, therefore, the danger of these
foreign financial agencies operating
to the detriment of this country con-
tinues,

I can say, having myself gone
alroad in a parliamentary delegation
last vear, how when we have to get
our foreign exchange—of course, the
State Bank of India supplies us with
these travellers’ cheques—the travel-
lers’ chegues are issued by the Ameri-
can Expreszs. I am sure when Mem-
bers of this House go to the Common-
wealth Parliamentary Conference in
London. they will have to take their
forzign exchange for utilising abroad
from f{oreign companies operating
here, Now, these foreign banks which
are operaling here for the purposes
of international trade as well as all
money-changers in this country are
very much in the piclure, and there
is no doul that in go far as they are
concerned, like the foreign banks
which are out of the ambit of natio-
nalisation, similarly these people are
also getting out of it

Then again, even though it might
not be within the ambit of this parti-
cular legislalion, Government should
come forward with some very definite
assurance as to what they are going
to do in relation to the mnature of
foreign companies in this country. If
Government is satisfied that the fore-
ign companies can operate here very
freely up to their possession of 40
per cent of the equily capital, then
that is surely a very very disastrous
state of affairs.

I have noticed that in the debate, the
demand has been put forward that
any company having 15 per cent br
more equity participation by foreigners
should be termed a “foreign-control-
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led ecompany”, and we should have
more foolproof safeguards in ragara
to such things as have come out
openly now through technical colla-
boration and their lending to us of
knowhow and on this question of
royalties where these foreigners are
taking away so much out of this
country.

I have noticed in the course of the
debate and also in the Joint Commit-
tee report suggestions have been
thrown out that the royalties given
to foreigners should on no account
exceed five per cent of labour cost.
It is something of an idea which can
be worked out and Government should
come forward to tell the country that
t1is is a matter which is now being
considered very seriously by Govern-
ment and some measures are going
to Le adopted.

I noticed also, and it is very asto-
nishing when I read the report of the
proceedings before the Joint Com-
mittce when evidence was given by a
high-ranking officer of Government
that in answer to a question asked by
the Members of this House, the then
Chief Controller of Imports and Ex-
ports gave out that he knew nothing
and he had no particulars at his dis-
posal in regard to the question of
under-invoicing and over-invoicing.
He said, “I am wery sorry I know
nothing about it and the Finance Min-
istryv might know some facts in re-
gard to this matter.” It is a restraint
that the Chief Controller of Imports
and Exports at that point of time
showed; I am not concerned with the
personality, who he was, or I do not
know if he continues today, but in
any case, I find from the evidence
volumes that he did not even know
what exactly it was because he did
not know the facts in relation to
under-invoicing and over-invoicing.
He pleaded ignorance and he passed
on the baby to the Finance Ministry.
These are procedural fantasies which
we have inherited in a chronielly
bureaucratic set-up and they :zcntinue
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[Shri H. N. Mukerjee]
and they are given a lot of rope by
the provisions that are here in this
Bill.

I would like to refer to just one
other matter to show how perverse
is our way of dealing with matters
when foreign exchange problems are
concerned and the economic interests
of our country are involved. In this
House in the last session as well as
in this session, there have been ques-
tions asked and answered in regard
to the so-called transfer of the owner-
ship of the Metro Cinema Co, from
MGM, an American concern, to Tra-
marsa SA of Geneva, Switzerland.
This transaction took place in Swit-
zerland, and at first the Government
came forward to tell the House open-
ly by way of an answer to that ques-
tion that the Reserve Bank of India's
permission was necessary and, there-
fore, the transaction could not have
taken place. Later, they discovered
after consulting their legal lumina-
ries that under the law as it is—a
very perverse kind of law obviously—
the Reserve Bank of India's per-
mission is not necessary, because the
Bill was between two non-resi-
dents in respect of shares in
a non-resident company, the For-
eign Exchange Regulation Act
was not attracted. We are told in
the House by the Minister of State
for Finance and other Ministers who
are responsible people that enquiries
are being held into allegedly irre-
gular purchases of these cinemas by
certain Indian private parties acting
on behalf of Tramersa. Quite apart
from the intricacies of high finance
and the complications of foreign ex-
change, Indian nationals who work
in these cinema houses in Calcutta
and Bombay run by the foreign com-
pany, which has now passed into a
peculiar state of suspended anima-
tion, discovered that a person suppos-
ed to have been authorised by a un-
known board of directors in Switzer-
land is authorising another person to
take charge of the administration of
the cinemas in Calcutta and Bombay
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and he is coming to dominate the
scene and play ducks and drakes
with the working conditions of the
employees. I do not want to go into
the details of this matter, but ihis is
a peculiar example of how foreign
interests can operate abroad and they
can get Indian nationals to collabo-
rate with them and by their satellite
partners in the game bring about
transfer of interests of the roncerned
operating in India and we find our
Indian citizens are suffering on
account of this.

The matter has gone so far that in
the High Court of Calcutta, a state-
ment was made quite operly in the
presence of counsels as well as mem-
bers of the public that a person about
whom the Minister of State had made
a statement that he was guilty of
many economic offences and investi-
gations were made about him, was
almost a fugitive from justice, he had
given the power of attorney to some
persons to do some damage to the
operation of the metro-film coacern.

I refer to this only to show how the
Government control either through
the Finance Ministry or the depart-
ment of Company Law affairs cr the
Ministry of Law and Social Justice or
whatever else it is, that control is
hardly there and we are unatle to
find out how foreign exchange l=akes
take place through these surreptitious
transactions. We cannot draw into
our country foreign exchange earned
by the so-called Indians who make
money in  the United States and
Cunada and Western Europe and else-
where. We know that people get
money. They ought to have a little
patriotic feeling. Some of them work
and earn foreign exchange in plenty,
but they do not bother to help their
country by foreign exchangé remit-
tances, knowing very well the need
of the country., We cannot draw
foreign exchange from our own na-
tionals abroad, because they are a
peculiar breed and that is why
they have become so unpopular :in
countries of Africa and elsewhere.
We cannot even prevent the leakaae
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of foreign exchange, taking awav of
foreiga exchange from our country
by these foreign sharks, who operate
in the manner that they do. The
foreign sharks always operate with
the assistance of their Indian satel-
lites and that is why we find them
going over and over again abroad and
spending money abroad in a fashion
which becomes astonishing. How the
devil they get that much maney
abroad is something of a mystery
which surely, if the Governmeni of
India is really minding its own busi-
ness, can be found out. The Govern-
ment is not bothered about it and
this kind of thing would go on. The
Prime Minister says that milli-metre
by milli-metre we are advancirg. I
want the Government that this idea
of milliametre by milli-metre advance
towards what you consider to be are
variety of socialism is a fantasy.
That is wny when the Member says
that it is an eye-wash or somebody
thinks that this legislation is a sort
of hoaxs and when they say that this
kind of legislation is never intended,
properly speaking, to lead at to a
better kind of society, we should not
dismiss that sort of thing; that is the
argument which goes to the roct of
the matter. If this Government has
any serious intention in regard to the
anvthing like the welfare economy
let alone socialism, then there should
be much stricter and sterner control
on such a thing as the leakage of
foreign exchange and the misuse of
foreign exchange in this country.
From that angle this Bill, thought it
has few good things no doubt is
an egg which is good in parts, but
is by no means edible; it is not pala-
table. It might do a little good, but
it does not go as far as it should. That
is why I am not at all happy about
this legislation as jt has come, t
‘this stage.

ot v fe.ad (aiwr)  F Faw
B. &1F AT ATEAT § 1 (UF) T
W Y AT O A7 S A SEE

BHADRA 5, 1895 (SAKA)

Regulation Bill 318

FT ITFT FI4 F GgA 74T ATIAR A1
arfze, 77 Aify F1 355 547 A1 7
famar | T ag T #7347 5 g9 92
F31f & g e s 7 ifme
ZHERT FEAT 7 7T 3 F AT 3T
wfem #1 agmr afew 345 faars w13
wriars s B i w7 owf o () 7
¥z utfe 6 FI1 7Y F2717 A IAAT
Ffmagfgrar w2 arA Tfa
g% wHe #vq & faq faisr sl
FY AT ITATC Z, IAF AT FqAT faEae
0T FE UF 7T H\T Fq0 qORTT Al
=Y FdadT & A% W 779 29 T
FLEAT &, F7 AOTAT F AT IAAT T
HTF F=aT &1 a1 FT AT TAT FAAFT
17 T qATAT w7 TE I fF oY
FAMI! & qTA 1 GreaET Gar w@wg ¢
draa—ateez,  wrzdm,  fEwe
oAT F 93, W wvfg faadr Se7
qredtg Fvafaat g=rar 2 faan fazsft
FOUAET F TZATT F, T TH ATT A
Afssraamag s fEga qa 7
faasit Fwafqgt & arg T=gm FT A7
FTIT 2, AR FOIA F7 f2mr 77aar ”
=ryr, faof; Frafagt § TRl 51 TTAT
& AT B qreAtawT  fagea &1 8T
T2 TF W F A IT FAAT R I3T
TRIE | T TR g5 2 1 A afEa
F 1Y § FYE AHATZ FAHA AT THT
aoar g€ ¢ Afew 7gT w1 awfy =
qr=ai—fazoft g5t F  qrefraEer 1
afpar o= @1 & i & FfEE zEE
arx # oft frgfsa 2 7 F7F Hvg TMT™
a9 &7 Far g Afa 97 aww fEar
srEm P @S| § AUT FA4A 9
o 2 fF e g1 # fata e
¥ o< faroft spar Fwve & et aovmy
T & 9T AT § gHF Wi, AT A FAT
far &, gafan I 9 =17 = A
&Y wE oY, =97 gi = faIei 361 w1 9rEA
Far ¥, gmw Ay § Ay fgm A7 ¥



519 " Foreign Exchange

[ = =y feaad |

Feanis i oz Fewfafrior 07, fagei
%1 F1 ¥ BIs wE... (=)
dt "5t 7 w71 41 fF a7 Feafwfvmy
#1T aqwT T £ 7 AT SART #47 Big
TE 2 7 F1 A AT 51 g A g1
=3 TE w7 B oArar w5 fage qan
A B A WT 3% § ) AT 4T =T 0T
w1 72 fagolt §% & 3757 o 710 Avia-
ATIAIA & dza 75T ¢

T 4T g gare 2 34 #7797 490
HEIRT ARTE F AT T AT KT OFTHA
T & Prdas Y € aw g

SHRI PILOO MODY (Godhra): Mr,
Chairman, Sir, I entirely agree with
the objectives of this Bill and that is
why [ as an individual, and my party
as a group, participated in the Joint
Committee. I think that this country
has lost a great deal as a result of the
leakages of foreign exchange which
have been teking place over the jast
so many years and which are increas-
ing year by year, month by month,
day by day. However, having studied
the Bill and partjcipated in the deli-
berations of the Committee, I have
come to the conclusion that this Bill
does not in any way meet the objecti-
ves set out by Government. In my
contributions at the Committee I have
stated this over and over again, and
that is that if you wish to stop the
lealsage of forejgn exchange, you
would have it adopt other means than
merely tightening the screws, increas-
ing the regulations, preliferating the
number of firms that one has to fill,
increasing the number of check-posts
and given mere discretionary power
to the Government, to the Reserve
Bank and to the varjous departments,
because there is a simple economic
lesson to be learnt not only for the
Government but also for the bureau-
cracy that the mere difficult that you
make it in order to do something, the
higher the premium attracted.
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If today rice has to be brought
from Haryana to Delhi, a person sell-
ing it in Haryana will lead it by a
truck which will come to Delhi, it
will go to the mandi and it will be
sold. The difference ir price between
Delhi and Haryana for rice will be
the minimal. But if in the process
Yyou increase the number of controlls,
prohibitions rationing, zoning etc. the
more provisions that you make the
higher will be the differential of cost
between the point of origin and the
point of sale. It is a simple economic
lesson that has to be learnt.

If T transfer this simjle to the met-
apher of political life of a Minister
in this Government wants to be suce
cessful he will have to tell more lies,
he will have to make more false sta-
tements and he will have to increase
the guantum of hypocrisy that he
displays in public life in order to
survive politically. It is an immu-
table law of nature that applies to all.
It does not recognise sex, caste, creed
or colour. It is an immutable law of
nature that the more difficult you
make for a thing to happen the hjgher
the premium it will attract.

This Bill make it very very diffi-
cult. It makes jt difficult by putting
more obstacles. The more obstacles
that you put in the way, the higher
will be the incentive for leakage for-
ejgn exchange out of the country.
They say they want to conserve for-
eign exchange. Why do they want
to conserve foreign exchange? Be-
cause, I assume, foreign exchange is
a valuable commodity that is required
for the development of this country.
Therefore, the objective or goal is the
development, and not because there
is some leakage taking place. The
leakage of foreign exchange, you
you go to the Finance Minister's
house you will find that there are
many pipes that are leaking over
there. Nobody cares to repair these
pipes and they are allowed to leak un
less he sees it sometimes and tells his
Secretary in which case the leak will
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be stopped. But the stoppage of the
leakage would be necessary if he runs
out or water Which he runs out of
water, the stoppage of the leak be-
comes voery important. The purpose
of stupping the leakage then is that
water should be conserved. Why
should the water be conserved? It
should be conserved so that the Minis-
ter can clean himself. Therefore, the
analogy ig that it is for development
that the prevention of leakage of for-
eign exchange is necessary.

Look at the size of this Bill. No
intelligent person would waste five
minutes reading it. Do you think that
the ramifications of this Bill will spur
development in this country or will it
inhibit development in this country?
That is the acid test by which this Bill
succeeds or fails. I really cry when I
hear some of the speeches of the hon.
Members in this House, because I hear
people say that if a foreigner invests
money in India, we do not want it; if
Indians invest money in foreign count-
ries, we do not want it. If Indians
stay abroad, they do not want it if
foreigners stay in India, they do not
want it, This is a psychology of the
iron curtain and the bamboo curtain
that has descended over this House.
No matter what happens, they do not
want it.

I have not understood what they
want. They do not want to work;
they do not want to trade; they do
not want to invest; they do not want
to produce. They only want to eat.
How long will they continue to do
this? It is the mentality of a frog in
the well or an ostrich with its neck
in the sand. They do not want any-
thing. They do not want fresh air
that is outside to come and blow in
this country nor they want to export
any of the fresh air that exists in this
country abroad.

I heard a very amusing thing just
now by my revered colleague sitting
in front of me. He says, when he
goes abroad, he has to suffer the in-
digrity of having to use the American
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Expresg travellers' cheques. I would
very much recommend that next time
he goes abroad, he takes with him
some Dena Bank travellers' cheques.
I would then like to see his pitiable
condition when he returns even half
his existing size, weeping and crying,
because nobody would accept his
money. American Express travellers’
cheques are accepted in 150 countries
of the world, including the Mecca or
all the countries, that is, the Soviet
Union. But my hon. friend here is
asnaned of carrying them. He thinks,
it he carries something which has Mr.
Chavan's gignature on it, it will be
more likely to be honoured, it will
make him proud of it. I think, even
Mr. Chavan knows that if he signs a
chit and sends it abroad, the chit will
return in its original condition.

Now, I say, in conclusion, the Bill,
as it stands today, as it has been draft-
ed, is the twisted mentality of a bu-
reaucracy which hag managed to turn
the politicians into bureaucrats and
the politicians who have succeeded in
turning the bureaucrats ijnto politi-
cians. It is the most gobbled and
twisted Bill which touches everything
the wrong way about. It is like catch-
ing your nose from other side of your
head. 1 cannot even reach it.

I can tell you one thing about all
this business of over-invoicing under-
invoicing, head-office expenses, region-
al office expenses, brand names,
foreign-owned domination companies,
all these mal-practces that go on.
There is no denying the fact that
there are some mal-practices. But no
one is near what is imagined by this
House. There are some mal-practices.
They should be checked and they
should be intelligently checked. This
Bill is not necessary to check these
mal-practices. All of them could have
been checked. The original sin was
committed a long time ago when Shri
T. T. Krishnamachari was given the
original permission and, ever since
then, it has continued to a point where
today, they find, if a tooth-paste is
manufactured here, unless it has a
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Sanskrit name, it will not brush the
teeth. This is a sort of psychology that
has developed.

Why don’t we for a change export
some of the technologies that we have
n this country? We resist import-
ing technology. 1 know, when we
have spent millions of dollars import-
ing and making Indian technology,
for instance, how to manufacture
broad stee] plates for which techno-
logy now exsist is India and it is an
Indian technology—we sent 50 Engi-
neers abroad, to Chicago, trained
them; they are now a part of your
establishment; they are Government
servanis—yet, when it comes to build-
ing a plate mill at Bokaro, what hap-
pens that our masters persuade us
that there must be imported tech-
nology which they do not have, they
buy their reguirements from Italy
and Spain and they have forced us
to put a mill which will manufacture
only narrow plates costing Rs. 350
crores instead of Rs. 250 crores at
which we could have built it.

Yeou talk about drainage of foreign
exchange, leakage of foreign exchange,
I do not think that these gentlemen
are serious. Therefore, all I can sug-
gest for your earning abroad is to earn
your way all through this, export
some of the technology in which we
are pass masters, the technology in
which we have prevailed as the great-
est country in the world. Why does
not this Government teach the other
Governments all over the world how
to become corrupt? I think, this ig the
technology in which they have become
pass masters, Let them export this
technology and earn foreign exchange
instead of wasting our time gojng
through such Bills at enormous costs
which are not going to plug any leak-
age of foreign exchange.

SHRI YESHWANTRAO CHAVAN:
Most of the speakers repeated some
of the points made in the considera-
tion stage. Therefore, I do not think
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I need reply to many of the points
e&xcept to say that hon. Member, Shri
Madhu Limaye, has tried to sum up
some Of his suggestions for considera-
tion of the House.....

SHRI MADHU LIMAYE:
the Third Reading.

This is

SHRI YESHWANTRAO CHAVAN:
I am describing what you did.

The only thing that I can say about
his last suggestion regarding foreign
banks is that our policy remains un-
changed.

About the other suggestions, they
would be kept in mind; this much I
can say.

MR. CHAIRMAN: The question is:

“That the Bill, as
passed.”

amended, be

The motion was adopted,

16.38 hrs.

RESERVE BANK OF INDIA (AMEND-
MENT) BILL

MR. CHAIRMAN: Now we take up
the next item, namely, the Reserve
Bank of India (Amendment) Bill.

Shri Yeshwantrao Chavan.

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
Sir, I move:

“That the Bill further to amend
the Reserve Bank of India  Act,
1934, be taken into consideration.”

This short Bill seeks to empower the
Reserve Bank of India to enter jnto
arrangements for the clearing and
settlement of transactions on account
of the external trade of India, and for
that purpose, to become, with the ap-
proval of the Central Government,
member of international or regional
clearing union of Central banks. The



